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As per directions, the Report of Hon'ble Committee

constituted to finalize the seniority as approved by Hon'ble Full

Court and accordingly drawn Final Seniority List of the officers

of District Judge Cadre, are hereby notified and published on

the Notice Boards of the High Court at Jodhpur and Bench at

Jaipur as well as on the official website of Rajasthan High

Cour1. All The District & Sessions Judges shall download the

same and place it on the Notice Boards.

Encl. : As above
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PORT DATE 1 2 1 EOFT MITT
CON STITUT D VIDE ORDE R NO.CO NF/HCJ/ COMMITT EES/
207B/10 DATED 75,12.2 018. FO R THE PURPO SE OF
FINA LISATION OF SENIORITY OF THE OFFICERS OF

-9

D]STRICT J DGE CADRE:

PRESENT
Hon'ble the Chief Justice Mr. pradeep Nandrajog

Hon'ble Mr. Justice Mohammad Rafiq
Hon'ble Mr. lustice Sangeet Raj Lodha

Hon'ble Mr. Justice Sandeep Mehta
Hon'ble Mr. Justice Sanjeev prakash Sharma

The Rajasthan High Court notified the provisional

seniority list of the officers of the District Judge cadre next

to Shri Nagendra Pat Singh Bhandari o! 16.08.20L7,

inviting objections thereto. This seniority list started from

Shri N.S, Dhaddha at serial no.206 and continued upto Shri

Mohammad Arif at serial no.519. Recruitment to District

Judge cadre is made by three methods - 650/o by

promotion, 100/o by Limited Competitlve Examination (for

short, 'LCE'), both from amongst the Senior Civil Judges

and 25o/o by direct recruitment from the members of the

Bar. The officers from all the three streams submitted their

written objections to the provisional seniority list. Meeting

of the Committee was convened under the Chairmanship of

the Chief lustice in the Committee Hall of the High Court

premises at Jodhpur on 06.01.2019, Their oral submissions

were also heard in support of the written objections already

submltted.
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Shri Hariom Sharma Attri led the arguments on behalf

of direct recruits appointed to the cadre of District Judge

vide order dated 15.07.2013. Relying on the judgment of

the Supreme Court in Union of India Vs. N.R. parmar _

20t2 (13) scc 340, he submitted that the direct recrurts

.l. ought to be assigned seniority with reference to the year in

which the process of recruitment was initiated. This raw has

been recenfly approved by the Supreme Court in punjab

and Haryana High Court Vs. State of punjab _ AIR 201g SC

5484. The process of recruitment was earrier initiated when

vacancies were notified from 31.03.2010 or at least from

15.04.2010, when the adverUsement was issued for

recruitment. However, this process of recruitment was

cancelled. The Full Court of the High Court, by resolution

dated 21.09.2010, decided to hold the process of selection

afresh. The same principle of law has also been enunciated

by the Supreme Court in Maharashtra Vikrikar Karamchari

Vs. State of Maharashtra (2000) 2 scc 552. It

therefore submitted that the officers selected by direct

recruitment are entitled to seniority from the year 2010

along-with the selected promotees of the same year in the

cyclic order. The promotees from the serial no.206 to 325

in the provisional seniority list have been wrongly given en-

bloc seniority with effect from 19.01,2010 wlthout fo

IS

the roster, espite quota-rota rule envlsaged in
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Rules, 2010. The Supreme Court in the aforesaid judgment

of the Punjab and Haryana High Court Vs. State of punjab,

has categorically held that regardless of the consequences,

the seniority has to be fixed as per applicable roster point.

According to Rule 9 of the Rules of 1969, the direct

J recruitees shall not exceed l/3 of the total strength.

Against 150 posts, the High Court in practice had been

making recruitment on 113 posts (75%o) by way of

promotion and 37 posts (2So/o) by way of direct

recruitment, The seniority list of the officers published

earlier on 15.12.2014 shows that 127 promotee officers

were working against 150 substantive vacancies and

remaining were direct recruits. Since 127 promotees were

already working as against 113 posts of 75o/o quota, 14

promotee officers were in excess of their quota when the

Rules of 2010 came into force on 19,01,2010. The cadre

strength stood increased from 150 to 245 under the new

Rules. At that time, the proportion of 50o/o of regular

promotees came to 123 with 25olo posts in the cadre for

promotion by limited competitive examination and 2So/o

posts in the cadre for direct recruitment from the Bar. No

vacancy was thus available for regular promotion.

Determination of vacancies made on 31.03.2011 shows

that there were 37 posts of direct recruitment/ 22 posts for

limited com petitive examination,24 posts for regular



// 4t/

promotion became available later only after the judgment

of the Supreme Court in All India Judges, Association and

Others Vs. Union of India and Others (4th Case) _ (2010) 15

SCC 170, whereby quota of promotion was increased from

50% to 65% with effect from 01.01.2011, though the Rules

-{ were amended subsequently. Consequently, all vacancies in

the three categories were filled in by cyclic order after due

selection process of suitability test and written

examination, which is reflected from the appointment order

dated 75.07.2013. yet, promotees have 
-been .wrongly

given seniority in the provisional seniority list from back

date on the premise of revision of cadre strength from 150

to 245. Cadre strength can be taken to have been revised

only from the date the new Rules came into force on

19,01.2010. But vacancies did not become available from

the back date.

Shri Hariom Sharma Attri further submitted that the

period of ad hoc appointment cannot be counted for the

purpose of seniority and the substantive appointment

cannot relate back to the date of ad hoc appointment by

recourse to proviso to Rule 24 of the Rules of 2010. Once

the Rules of 2010 were enforced on 19.01 .ZO1O, the Rules

of 1969 ceased to exist.'Member of Service,defined in Rule

3(g) of the Rules of 2010 clearly provides that an officer
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promoted to an officiating vacancy or on ex-cadre post

does not become member of the service unless he is

.{ hoc appointment does not confer any right upon the

persons so appointed. Proviso to Rule 47(5) also stipulates

that Berson promoted to Rule 15 of the Rules of 2010 shall

not be given seniority over the direct recruits. Moreover, in

the order of ad hoc appointment by promotion in Fast,Track

Courts, it was clearly mentioned that such promotion would

be purely on ad hoc basis for a period of six months and it

would incur no claim in their favour. Reliance in support of

this argument is placed on the judgments of the Supreme

Court in Brij Mohan Lal Vs. Union of india (1't case) -
(2002) 5 SCC 1, Brij Mohan Lal Vs. Union of India (2nd

Case) - (20t2) 6 SCC 512, V. Venkata Prasad and Others

Vs. High Court of A.P. & Others - (2016) 11 SCC 656 and

Debabrata, Dash and Another Vs, latindra Prasad Das &

Others - (2013) 3 SCC 658. it is therefore submitted that

the officers from serial n0.206 (Shri N.S. Dhadda) to serial

Nawal Kishore Sharma) in the provisional list

eated to be senior to the direct recruits who

to service, pursuant to thg process ofinted

t started in the year 2010, though actually they

appointed substantively to a cadre post.'Substantive

Appointment' hqs been defined in Rule 3(l) of the Rules of

2010. Rule 15 o[ the Rules of 2010 clearly provides that ad

no,250 (S

cannot be

we re

hri

tr

a pp(

recruitmen
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might have been appointed to service belatedly by order

dated 15.07.2013.

Shri Hariom Sharma Attri, in support of his argument,

has also relied on the judgments of the Supreme Court in

Bhupendra Nath Hazarika and Another Vs, State of Assam

- (2013) 2 SCC 516, State of Rajasthan and Others Vs.

Jagdish Narain Chaturvedi - (2009) 12 SCC 49 and that of

Full Bench of this Court in State of Rajasthan and Others

Vs. Chandra Ram - Z0L7 (3) RLW 1927. Reliance is also

placed on the judgment of the Supreme Court in Keshav

Chand Joshi Vs. Union of India - AIR 1991 SC 284, A.N.

Sehgal and Others Vs. Raje Ram Sheoram - AIR 1991 SC

1406, C.K. Antony Vs, B. Muraleedharan and Others - AIR

1998 SC 3136, M.S.L. Patil, Asstt. Conservator of Forests,

Solapur (Maharashtra) & Others Vs. State of Maharashtra &

Others - (1996) 11 SCC 361, State of Haryana Vs. Haryana

Veterinary & A.H.T.S. - (2000) 8 SCC 4, Debabrata Dash

and Another Vs. Jatindra Prasad Das and Others - (2013) 3

SCC 658 and M. Subba Reddy Vs. A.p, State Road

Transport Corporation and Others - (2004) 6 SCC 729.

Shri Man Singh Chundawat and 16 other officers, who

were appolnted by direct recruitment to the cadre of the

District Judge vide Government order dated 05.02.2016,

have each submitted separate, though identically worded,
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appointment, It is contended that the examination of the

District Judge cadre was notified vide notification dated

26.04.2015, in which the eligible Civil Judges (Senior

Division) were also permitted to appear by way of Limited

Competitive Examination. Most of those who appeared in

the Limited Competitive Examination could not qualify the

examination. They accepted the ad hoc appointmenL on the

post of Additional District Judge under Rule 15 of the Rules

of 2010 and worked as such for considerable time and were

promoted on regular basis much later on 0S,02.2016

whereas the direct recruits were already appointed as the

Addltional District Judge. They are now estopped from

claiming seniority over the direct recruits to wriggle out the

status which they had willingly accepted and acquiesced in.

il7 il

representations. Their arguments are substantially similar

to those advanced by the direct recruits of the year 2013.

In addition, it is also contended by them that the

'substantive appointment', as defined by Rule 3(1) of the

Rules of 2010, means an appointment made under the

.t provisions of these rules to a substantive vacancy after due

selection by any of the methods of recruitment. Almost all

the promotees, who were substantively appointed to the

cadre of the District Judge at a much later stage, have

wrongly been given seniority from the date of their ad hoc
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Shri Dinesh Kumar Gupta, Ms. Nandini Vyas, Ms, Rita

Tejpal., Shri Ajeet Kumar Hingar, Shri pooran Kumar

Sharma, Shri Ajay Kumar Sharma-I and Shri Ajay Shukla,

all appointed in the cadre of District Judge vide

Government order dated 15.07.2013 by way of Limited

Competitive Examination, have submitted separate

representations/objections, which are substantially similar.

in order to avoid repetition, we shall take note of the

submissions made in the representation of Shri Dinesh

Kumar Gupta. He has submitted that initially 58 vacancies

were determined and notified - 36 by direct recruitment

and 22 by LCE, adverilsed by notificailon dated 15.04.2010

ror recruitment in tne cadre of District ludge. Tne quota for

promotion through Limited Competilive Examination was

earlier 250lo, which was later on reduced to 10% with effect

from 01.01.2011 by the Supreme Court in its judgment in

All India Judges' Association and Others Vs. Union of India

and Others - (2010) 15 SCC 170, Thereafter, the

Government, by order dated 21.04.2070, promoted 47

such officers on regular basis in the District Judge cadre,

who were appointed/promoted earlier as ADJ on ad-hoc

basis against temporary Fast Track Courts. The

Government by another order dated 2l.O4.2OlO promoted

another batch of 48 officers of the Civil Judge (Senior

Division) cadre as ADJ for a period of six month on ad-hoc
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basis, which was, by order dated 19,01.2011, extended till

further orders. Shri Gupta submitted that even though he

examination and was called for

interview but was informed by letter dated

04,09.2010 the interview fixed for 13.09.2010 has

"J been postponed sine-die. Subsequently, the High Court, by

process initiated pursuant to notification dated 31.03,2010

shall now be held afresh. The vacancies in the DJ cadre

were again determined and adverLised by notification dated

L9.07,20LL, which included 22 vacancies for promotion by

LCE, He again qualified the written examination in the

result declared on 06,08,2012. Total B candidates were

eventually appointed in LCE quota vide order dated

15.07.2013. In the meantime, the Government by order

dated 05.1t.20t2 abolished all 43 Fast Track Courts and

created/established 43 new regular ADJ courts in lieu of

abolished 43 Fast Tract Courts, meaning thereby 43 Fast

Track Courts were converted into regular ADJ courts, with

all the officers working against such courts were continued.

It is submitted that existing cyclic order, as provided

ln Schedule-V of the Rules of 2010, is required to be

worked ou s0 as to give effect to quota-rota system in its

qualified the written

twlce

tha\

true spirit. s far as candidates selected against LCE quota

order dated 22.09.20L0 informed that the examination
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are concerned, the order of merit is required to be given

effect while placing the promotees through LCE in cyclic

order, otherwise there would be no purpose for givlng

promotion to serving Civil Judge (Senior Division) through

LCE and entire exercise would be futile and redundant. The

,$ promotees are not entitled to receive any benefit of ad hoc

service to count towards seniorlty as such service cannot

be treated as substantive appointment. As regards the

placement in the tentative seniority list dated 16.08.2017

of the persons appointed to the DJ cadre after the Rules of

2010 came into force on 19.01.2010, it is submitted that

the officers from serial nos.206 to 357 are required to be

placed in the seniority list in cyclic order as per prescription

in Schedule V of the Rules of 2010. Reliance is placed on

the judgments of the supreme court in All India Judges'

Association and Others Vs. Union of India and Others -

(2002) 4 SCC 247 and R.K. Sabharwal and Others Vs. State

of Punjab and Others - (1995) 2 SCC 745.

Objections have also been submltted by 12 officers,

who were promoted by Limited Committee Examination to

the cadre of the District Judge, by order dated 05.02.2016

and they are Smt. Anupma Rajeev Bijlanl, Shri Mukesh,

Smt. Rekha Sharma, Shri Dalip Singh, Shri Khagendra

Kumar Sharma, Ms. Alka Bansal, Ms. Rekha Rathore, Shri
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Prahlad Rai Sharma, Shri Tirupati Kumar Gupta, Smt.

Mohita Bhatnagar, Shri Sukesh Kumar Jain and Shri Rajesh

Kumar-L They have objected to grant of benefit of seniority

of ad hoc service being given to promotee officers and have

submitted that promotees should be given seniority only

-* from the date of regular promotion. They have submitted

that since quota of 25o/o for LCE was reduced to 10% with

be placed ln cyclic manner at appropriate place as per the

quota-rota system.

Shri Tirupati Kumar Gupta, Shri Sukesh Kumar Jain

05.02.2076, have submitted that in case the seniority of

the officers promoted on regular basis and through LCE, is

fixed according to their inter-se seniority in the feeder

cadre, Schedule V and related provisions of the Rules of

2010 will become redundant, Such senlority ought to be

linked with merit of Limited Competitive Examination and

candidates with lesser merit should have been placed below

them. According to Rule 32(2) of the Rules of 2010, the

candidates selected through LCE should be assigned inter-

se seniority on the basis of assignment of merit in the

select list under Rule 42 of the Rules of 2010, The officers

throughselected LCE cannot be placed below the officers

effect from 01.01.2011, the direct recruits/promotees/LCE

and Shri Rajesh Kumar, promoted through LCE on
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who have been promoted on ad-hoc basis under Rule 15 of

the Rules of 2010 as promotion of the officers promoted

through LCE is based on suitability and not on the basis of

seniority alone.

Smt, Anupma Rajeev Bijlani submitted that Rule 47 of

.r the Rules of 2010 begins with the words "subject to the

other provisions of these Rules" and therefore when its

sub-rule (4) provides that inter-se seniority of persons

promoted to the District Judge cadre in the same year shall

be the same as it was on the post held by them at the time

of promotion, it has to be treated subject to Rule 32(1).

While explanation to sub-rule (1) of Rule 32, which deals

with the promotion by merit-cum-seniority against 65%

quota of merit-cum-seniority, subject to passing the

suitability test, provides that qualifying the suitability test

shall not affect the inter-se seniority of the officers in the

Cadre of Senior Civil Judges, no such corresponding

explanation has been given below sub-rule (2) of Rule 32,

which deals with the recruitment in the cadre of the District

Judge under Rule 31(2) by LCE conducted by the High

Court, Therefore, seniority of the officers promoted through

LCE has to be reflected as per the merit secured by them in

the LCE, reg a rd less

ca d re.

of their inter-se seniority in the feeder
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Representations/objections against the provisional

seniority list of Dl cadre published on 16.08.2017 have

been submitted by promotee officers, Shri Satya Narayan

Vyas, Shri Gyan Prakash Gupta, Shri Brajendra Kumar Jain,

Ms. Madhavi Dinkar, Shri Surendra Singh, Shri Ravinder

Kumar-I, Shri Uma Shankar Sharma, Shri Sandeep Kumar

Sharma, Ms. Asha Kumari, Shri R.K. Sharma-III, Dr.

Shyam Sunder lata, Shri Siya Raghunath Dan and Shri Ajay

Singh, all promotees, have submitted their written

objections, Shri Dharmendra Sharma, Shri Paras Kumar

Jain, Shri Rajendra Singh, Shri L.D, Kiradoo, Shri Vinod

Kumar Giri, Shri Yogesh Kumar Gupta, Shri Govind

Agarwal, Shri Sushil Kumar Jain, Shri Budhi Prakash

Chhangani, Smt. Shivani Johari Bhatnagar, Shri Ashok

Sharma, Shri Gyan Prakash, Shri Harendra Singh, Shri

Ramesh Sharma, Ms. Madhavi Dinkar, Shri Surendra Singh,

Shri Ravinder Kumar-I, Shri Uma Shankar Sharma, Shri

Sandeep Kumar Sharma, Ms. Asha Kumari, Shri R.K.

Sharma-III, Shri Shyam Sunder Lata, Shri Siya Raghunath

Dan, Shri K.C. Mishra, Shri Ajay Singh and Shri Krishna

q

l

Chand Mo , all promotees, have also submitted objections,

Kumar Agarwal, Shri Rajendra Kumar Bansal, Shri Ravl

Naipal Singh, Shri Sohan Lal Sharma, Shri Rupchand

Suthar, Shri Atul Kumar Saxena, Shri Ayub Khan, Shri
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Since most of the objections are common/ in order to

avoid repetition, we shall deal with only few of them

individually and rest summarily. Shri Satya Narayan Vyas

has submitted that when the Rules of 2010 came into force

the cadre strength was enhanced from 150 to 245. No new

posts were created after the Rules of 2010 were enforced.

Already existing posts were merged in the cadre. 19 posts

were placed in Schedule-II as "other posts". Since no new

post was created, there was no post of direct recruitment

available. How could therefore 36 posts be 
_determined 

for

direct recruitment and 22 posts for LCE. Relying on

judgments of the Supreme Court in Indra Sawhney Vs,

Union of India - AIR 1993 SC 477 and R.K. Sabharwal and

Others Vs. State of Punjab - (1995) 2 SCC 74, il is

submitted that entire cadre cannot be taken as the base for

the determination of vacancies. The Supreme Court in

Punjab and Haryana High Court Vs. State of Punjab - 2018

SCC Online SC t728, has held that the vacancies, which

occurred prior to new Rules, are to be filled as per the old

Rules and only such vacancies, which occurred after new

Rules, can be filled as per the new Rules, Since the

recruitment was cancelled in the year 2010, whole new

process recruitment was initiated in the subsequent

ld by the Supreme Court in AII India Judges'

Vs. Union of India - (2010) 15 SCC 170, and

year. As

of

he

n
l

Associatio
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Malik Nazar Sultan Vs. U,P. Public Service Commission and

Others - Civil Appeal No.1867l2006 vide order dated

20.04.2070, if recruitment is not held in any particular

year, then the vacancies must be filled by the promotion by

seniority in that very year and cannot be carried forward.

it is submitted that the appointment of the

promotees, made in the District Judge cadre before

enforcement of the Rules of 2010, would, by virtue of Rule

57 of such Rules relating to repeal and savings, be

governed by the Rules of 1969. The provisional seniority

list has thus been prepared on sound legal irinciples. Inter-

se seniority of promotees and direct recruits has been

correctly maintalned in the provisional seniority list by

following the same principles as were laid down by the

Seniority Committee in their report dated 10.12.2014. The

select list dated 15.07.2013 has been prepared in defective

and illegal manner giving retrospective effect to the cyclic

order in breach of Rule 47(4) ot the Rules of 2010. It is

submitted that promotee officer through LCE, namely, Smt.

Nandini Vyas at serial no.10, Shri Dinesh Kumar Gupta at

serial no,19, Smt, Rita Tejpal at serial no.30, Shri Ajeet

Kumar Hinger at serial no,39, Shri Ajay Sharma at serial

no.40, Shri Sanjeev Mago at serial no.50, Shri Puran Kumar

Sharma at serial no.59, Shri Ajay Kumar Sharma-l at seria
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no.65 and Shri Ajay Shukla at serial no'68, have all been

wrongly placed in the roster order dated 15'07'2013' on

the basis of merit of LCE, by changing their inter-se

seniority. The seniority of all promoted officers should be

given in the same order as it was on the post held by them

at the time of promotion. However, this wrong has now

beencorrectedintheprovisionalsenioritylistandrightly

so. In fact, out of 88 officers in the roster dated

t5.O7.20L3, 39 were direct recruits, 8 were promoted

through LCE, 41 were promoted by merlt-cum-seniority'

which clearly shows that prescribed ratio oi 65:10:25 was

'not followed. It is submitted that the Supreme Court in Brij

Mohan Lal Vs. Union of India (II) in para 146(13), supra'

observed that while abolishing Fast Track Courts' the Fast

Track ludges shall be continued on ad-hoc basis against

available vacant posts till regular promotions take place in

accordance wlth the Rules. Their promotions therefore

cannot be considered to have been made under Rule 15 of

the Rules of 2010 as this Rule refers to "temporary" or

"officiating" appointment, neither of which finds mention in

the order of promotion of the applicants and in any case' it

nowhere mentions the word 'ad-hoc" It is submitted that

as per Rule 47(3) of the Ru les of 2010, direct recruits can

claim seniority only from the date of substantive

appointment. Reliance is placed on the judgment of the of



I

ilt7il

the Supreme Court in AFHQ/ISOs Sos (DP) Association and

Others Vs. Union of India and Others - (2008) 3 SCC 331

and Suraj Prakash Gupta Vs. State of J&K - (2000) 7 SCC

561,

Shri Gyan Prakash Gupta has submitted that the

-* Supreme Court in Veena Verma has held that an ex-cadre

post could be filled only with the promotees and that there

was no minimum quota for direct recruitment, therefore,

the old vacancies are to be filled only in the Rules of 7969

as the new Rules of 2010 cannot be applied retrospectively

against the vacancies, which were created in the past.

There was neither any reversion of any officer nor any

break in contlnued period of posting as ADI promoted on ad

hoc basis against Fast Track Courts. The recruitment

process for the year 2011 started on L9.07 ,201 1, was

completed on 15,07,2013 with the publication of the cyclic

order, in which the officers promoted in the year 2008

under the Rules of 1969 along-with two groups of officers

selected through the recruitment process of 2011, were

included, As per the Rules, the cyclic order was supposed to

operate prospectively and, as such, only appointees of the

same recruitment year could have been included in the

aforesaid cyclic order. The fast track judges were promoted

in RHJS as per the existing Rules of 1969 after adopting the
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due procedure against the permanent vacant posts. Only

such vacancies, which had occurred after the Rules of 2010

came into force, would be dealt with under the new Rules

of 2010. Those officers, who were promoted prior to the

Rules of 2010, could not be subjected to recruitment of

2011 and also to the cyclic order dated 15.07.2013. They

should rather be treated promoted since 11.01.2008 when

they were duly promoted to RHJS. Their claim of seniority

should be determined on the principles followed in the

seniority list dated 31.05.f998 and 15,12.2014, which have

remained unchallenged so far. Seniority of dirpct recruits

should be counted only from the date of substantive

appointment. However, those promoted through LCE may

be considered appointed against the examination process of

2010.

It is argued that previous service of the Fast Track

Judges was counted towards requisite 5 years service in

the Dl cadre for the purpose of grant of selection scale.

There is no reason therefore why it should not be counted

for the purpose of seniority, particularly when they were

discharging similar nature of functions as that of regular

courts, Mo;eover, there were at least 75 cadre posts lying

vacant at commencement of the Rules of 2010, whichth

,I
I

I

j

I

I

:I

I

I

I

shows th regular posts were deliberately kept vacant,
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while the officers promoted on ad hoc basis were continued

against the Fast Track Courts owing to the directions of the

Supreme Court not to keep such courts vacant. It is argued

that the Supreme Court in Punjab and Haryana High Court

Vs. State of Punjab, supra, has held that the period of ad

'i hoc service has to be counted for the purpose of seniority,

The Supreme Court in Brij Mohan Lal Vs. Union of India (2'd

Case), supra, also held that those, who have already been

promoted as Presiding Officers of the Fast Track Courts on

ad hoc basis are entitled to be continued in the superior

judicial service and therefore, their appointment on regular

basis would relate back to appointment in Fast Track

Courts. Relying on the judgments of the Supreme Court in

V. Bhaskar Rao Vs. State of Andhra Pradesh - 1993 SCR

(2) 547 and Rudra Kumar Sain & Others Vs. Union of India

- (2000) B SCC 25, it is argued tha[ ad-hoc period of

service has to be considered against the regular period for

determination of seniority, if such appointments have been

made by following due Procedure.

Shri Brajendra Kumar Jain, whose name has been

shown at serial no.27t in the provisional seniority list, has

submitted that he was appointed on ad-hoc basis on the

post of ADJ, Fast Track, vide order dated 11.01.2008 and

was later on posted on regular basis on 11.03.2008' The
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officers promoted by promotion on the post of ADJ, Fast

Track, by three Government orders dated L7 .04.2003,

L3.L2.2004 and 11.01.2008, were so appointed on

recommendation of the Full Court of the High Court by

adopting the procedure meant for regular promotion, on

-J the criteria of merit-cum-seniority. These officers were

already posted as regular ADJ on occurrence of regular

vacancies, after consideration of their cases by the Full

Court of the High Court, much before the Rules of 2010

came into force on 19.01.2010. 73 officers included in the

provisional seniority list from serial no.206 (Shri N.S.

Dhaddha) to serial no.279 (Smt. Nandini Vyas), except Shri

Jagmohan Agrawal (Serial no.252), were working as

Presiding Officers of the ADJ Fast Track Courts, At the time

of repeal of the Rules of 1969, the cadre strength was 150

but 93 other substantive posts were also in existence. 223

posts shown in Sehedule-I under the heading District Judge

Cadre and l-9 posts from serial no.1 to 19 shown in

Schedule-II under the heading District Judge cadre/ were

existing prior to commencement of the Rules of 2010. In

addition to this,01 pre-existing post of Special Judge,

Bomb Blaqt Cases, was included in Schedule-Il, thus the

total regular posts of Dl cadre became 243, which did not

include 83 Fast Track Courts.
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Reference is made to definition of ,permanent posts,

and 'temporary post, respectively in Rule 7(26) and Rule

7(35) of the Rajasthan Service Rules, 1951. The Rules of

2010, while repealing the Rules of 1969, saved ad hoc

promotions in Rule 57 by way of saving clause, Reliance is

,i placed on the judgment of the Supreme Court in punjab

and Haryana High Court Vs. State of punjab, supra,

wherein it was held that amendmenl in the Rules would

also be perspective in nature and cannot impair or affect

any right already included. proviso to Rule 24 of the-Rules

of 1969 clearly contemplates that the promotees allowed to

officiate continuously against the permanent vacancies in

the cadre from the date, prior to date of appointment of the

direct recruits, as per Rule 24 would be entitled to take

seniority in the cadre over the direct recruit. All Z4t officers

working as pn 1g.01,2010 in the District Judge cadre,

including those, who, despite regular substantive

vacancies, were continued as ADJ Fast Track, should have

cadre strength of 245. It is

3 officers promoted as ADJ of

been counted against the

therefore submitted that 7

T
rj

before these direct recruits were born on the cadre of DJ,

Fast Track

73,72.20Q4 a

39 direct

as long a

Courts vide orders dated t7 .O4,ZOO3 ,

nd 11.01,2008, are liabte to be placed above

cruits as they have completed their working for

lp years, g years and 5 years, respectively,

I
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Shri Dharmendra Sharma submitted that he was

promoted on the post of ADJ on ad-hoc basis on

2L.04.20t5 whereas Shri Gambhir Singh was promoted

thereto on 21.07.2016. However, Shri Gambhir Singh has

been placed above him, therefore, his name be placed at

,t serial no.40l instead of 425. Shri Paras Kumar Jain has

submitted that he was promoted as ADI on ad-hoc basis on

2L.04.20t5, whereas Shri Gambhir Singh was promoted on

2L.07.20L0 but he has been placed above him. His

seniority should be fixed after Shri Mukesh Srivastav and

before Shri Bharat Bhushan Gupta. Shri Rajendra Singh has

submitted that his substantive appointment under Rule 47

of the Rules of 2010 should be treated with effect from

13.L2.2004 and accordingly his seniority be fixed at serial

no.235 below Shri Ashok Kumar Sharma and above Shri

V.D, Sharma. Shri L.D. Kiradoo has submitted that he was

promoted as ADJ on ad-hoc basis on 1I.01.2008 and,

therefore, his seniority be fixed as per his promotion on

11.01.2008 instead of 07.04.2010. Shri Vinod Kumar Giri,

Shri Govind Agarwal and Shri Sushil Kumar Jain have

submitted that their names be included in the provisional

seniority list and the High Court has wrongly included the

names of only those officers, who have been promoted

upto 05 2.20L6. Shri Budhi Prakash Chhangani has0

su bmitted that he was promoted on 21,04.2014 against
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substantive vacancy which occurred on 2L.0L.2013,

therefore, his name be placed at serial no.339 in cyclic

order. Smt. Shivani Johari Bhatnagar submitted that her

seniority be fixed with reference to the date of her eligibility

for promotion and thus, she may be placed at serial

no.326, Shri Ashok Kumar Agarwal submitted that his

seniority at the time of initial appointment has been

changed, which cannot be done, Shri K'C. Mishra has

submitted that since he was awarded average grading in

the ACR of the year 2010, he was overlooked for'

promotion. However, subsequently when 
' his ACR was

upgraded to 'good', he was promoted to ADi cadre on

2L.04.20t4. He should be therefore placed between his

immediate senior Shri Mahendra Kumar Mehta (Serial

No,414), and his immediate junlor Shri Prem Prakash

Gupta (Serlal No.415), who have been given the benefit of

seniority from the date of their ad hoc promotion. Shri

Krishna Chand Mod has submitted that two disciplinary

proceedings were initiated against him under Rule 16 of the

Rajasthan Civil Services (Classification, Control & Appeal)

Rules, 1958; while in one, he was found guilty of

negligence in the year 2013 but no penalty was awarded

and in second, he was exonerated in the year 2015. His

juniors were given seniority from the date of ad hoc

promotion on 21.04.2015 and therefore he should also be
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given benefit of seniority from the same date. These and

certain other officers have made representations against

the provisional seniority list as they were not originally

granted ad hoc promotion on account of pendency of

disciplinary proceedings or lower/average gradation in the

) ACR, but later when they were either exonerated in

disciplinary proceedings or their ACR gradings were

improved, they were eventually granted substantive

promotion. In their case, their grievance with regard to

seniority would survive only if the seniority given to their

juniors on ad hoc basis is maintained. In other words, if

eventually the seniority is counted from the date of

regular/substantive promotion and not from the date of ad

hoc promotion, their grievance shall stand remedied' Apart

from that, those who are aggrieved because their

promotions on regular basis was delayed owing to

adversities like lower gradation in the ACR or penalties in

disciplinary proceedings, have to seek their redress against

such adversities. Their placement in seniority on the basis

of date of substantial/regular promotion cannot be faulted'

Other promotee officers have also submitted

representations stating that the provisional seniority list

dated 16.08.2017 has been published on well established

legal grounds in the tentative seniority list. They are
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satisfied with their placement.

We have bestowed our anxious consideration to all

the objections and cited case law. We may at the outset

make it clear that we do not wish to unsettle the seniority

position which has attained finality in so far as final

i seniority list dated t5.L2,20t4 is concerned, because no

one from any of the three streams of recruitment has ever

challenged the same before any forum known to law.

However, at the same time, we wish to make it clear at this

stage itself that while deciding the objections as to

correctness of the provisional seniority list dated

15.08.2017, we may not agree and may deviate from the

principles on which the conclusions of the earlier seniority

committee in its report are founded.

In our considered view, the following issues arise out

of the submissions recapitulated herein-above, for deciding

the objections to the provisional seniority list:-

(1) Whether the officers, who were promoted on the
post of Additional District judge (Fast Track) on
ad-hoc basis under Rule 22 of the Rules of 1969,
can claim seniority from the date of such ad-hoc
promotion in view of the first proviso to Rule 24 of
the Rules of 1969, by virtue of saving clause in
Rule 57 of the Rules of 20L0, which were enforced
on 19.01.2010?

(2) Whether the process of selection for direct
recruifment against 36 posts determined in the
year 2010-11 should be taken to have commenced
from 15.04.2010 when initial advertisement for
recruitment was issued or from 19.07.2011 when
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(3) Whether seniority of officers of the same batch
promoted to the District Judge cadre in the Limited
Competitive Examination quota, should be
prepared on the basis of their inter-se placement
in the merit list of such examlnation under Rule
32(2) or should be, in view of Rule 47(4) of lhe
Rules of 2010, the same as it was in Senior Civil
Judge cadre?

(4) Whether seniority of the officers promoted to the
District Judge cadre in view of Rule 31(4), is

required to be fixed in cyclic order as per roster
given in Schedule V to Rules of 2010 with
adherence to quota-rota rule and what bearing in

the facts of the case, the opening words "As far as

possible'r in Rule 42 of the Rules, would have on

determi nation of senioritY?

Adverting to the first question with regard to the claim

of the ad hoc promotees of the Fast Track Courts for

seniority, we begin by referring to the judgment of the

Supreme Court in Brij Mohan Lal (1't case)/ supra, in para

10 of which as many as 20 directions were issued, the first

one being that preference for appointment of Judges of the

Fast Track Courts is to be given by ad hoc promotions from

amongst eligible judicial officers for which the High Court

shall follow the provisions in force in the matter of

promotion to such posts of Superlor/Higher ludicial

Services. But the 14th direction is quite relevant for

determination of the question raised before us as to

whether benefit of seniority can be claimed/granted for

fresh advertisement was issued after earlier
process was cancelled with the decision of the
High Court to hold the process of recruitment
afresh?



such ad hoc service, which reads as under:-

"14, No right will be conferred on Judicial Officers
in service for claiming any regular promotion on
the basis of his/her appointment on ad-hoc basis
under the Scheme. The service rendered in Fast
Track Courts will be deemed as service rendered
in the parent cadre. In case any ludicial Officer is
promoted to higher grade in the parent cadre
during his tenure in Fast Track Courts, the service
rendered in Fast Track Courts will be deemed to
be service in such higher grade."

The Supreme Court in Brij Mohan Lal (2nd case),

supra, has made it further clear in para 7 of the report

thus;-

"7. This Court had foreseen the possibility of the
closure of the Fast Track Courts Scheme (FTC

Scheme). It directed that the service in the FTCs

will be deemed as service of promoted Judicial
Officers rendered in the parent cadre, However,
no right would accrue to such recruits
promoted/posted on ad hoc basis from the lower
judiciary for regular promotion on the basis of
such appointment. ......."

The'supreme Court in Brij Mohan Lal (2nd case),

supra, in para 65 of the report, has observed that the first

and foremost question that required consideration is

whether the appointees have a right to the post? In order

to answer that question, the Supreme Court referred to the

letters of appointment which were issued to the appointees,

particularly the appointees in the States of Gujarat,

Rajasthan, Orissa, Andhra Pradesh and on somewhat

similar lines, even in other States. It may be useful to note

that in para 26 of the judgment in Brij Mohan Lal (2"d
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case), supra, the Supreme Court referred to Writ Petition

(C) No.203 of 2010 titled M.K. Sharma Vs. Rajasthan High

Court, wherein the members of the regular service cadre of

Civil Judges (Senior Division) from the State of Rajasthan,

had been promoted as ad hoc FTC Judges and had worked

I for more than five years in that post. They questioned the

correctness of the notification dated 15.04.2010 inviting

applications for limited competitive examination requiring

them to take such examination, In para 35 of the report,

the Supreme Court noticed that these persons were

appointed ad hoc Additional District Judges under Rule 22

of the Rules of 1969, which provided for 'temporary' or

'officiating' appointments. The petitioners therein relying on

the Rules of 1969, claimed regularization without taking the

written examination. The Supreme Court then formulated

the question "whether the appointees have a right to the

post?" In that context, the Supreme Court in para 777 to

179 of the report, held as under:-

"177. In the case of State of Rajasthan, it is the
Judicial Officers from the cadre of Civil Judge,
Senior Division, who were promoted as FfC
Judges. They have continued to hold those posts
for a considerable period. According to these
petitioners, they were promoted to the Higher
ludicial Services as per Rules and, therefore,
keeping in view the order of this Court in the case
of Madhumita Das (supra) as well as the very
essence of the FTC Scheme, they should be
absorbed as members of the regular cadre of
Higher Judicial Services of the State of Rajasthan'
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The State Government had issued a directive that
they should undertake the Iimited competitive
examination for their regular promotion/
absorption in the higher cadre, These officers
questioned the correctness of this directive on the
ground that they were promoted as Additional
Sessions Judges (FfC) under the Rules and,
therefore, there was no question of any further
requirement for them to take any written
examination after the long years of service that
they have already put in in the Higher ludicial
Services.

178, The Rajasthan Judicial Service Rules, 2010
are in force for appointment to the Higher Judicial
Services of the State. The judgment of this Court
in All India Judges' Association (1'r case) (supra)
as well as the relevant Rules contemplate that a
person who is to be directly appointed to the
Higher Judicial Services has to undergo a written
examination and appear in an interview before he
can be appointed to the said cadre. As far as
appointment by promotion is concerned, the
promotion can be made by two different modes,
i.€., on the basis of seniority-cum-merit or
through out of turn promotion wherein any Civil
Judge, Senior Division who has put in five years
of service is required to take a competitive
examination and then to the extent of 25 per cent
of the vacancies available, such Judges would be
promoted to the Higher ludicial Services.

179. It was admitted before us by the learned
counsel appearing for the petitioners that these
officers who were promoted as ad hoc FTC Judges
had not taken any written competitive
examination before their promotion to this post
under the Higher Judicial Services. In other
words, they were promoted on ad hoc basis
depending on the availability of vacancy in the
FTCs. Once the Rules required a particular
procedure to be adopted for promotion to the
regular posts of the Higher Judicial Services, then
the competent authority can effect the promotion
only by that process and none other. In view of
the admitted fact that these officers have not
taken any written examination, we see no reason
as to how the challenge made by these ludicial
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As regards the rlght of the Special Judges, appointed

as Additional Sessions Judges, in the Fast Track Courts on

* ad hoc basis, the Supreme Court in V' Venkata Prasad and

Others Vs. High Court of Andhra Pradesh and Others -

(2016) 11 SCC 556, held that appointment in the Fast

Track Courts were made on ad hoc in nature and no right

would accrue to such recruits promoted/posted on ad hoc

basis from the lower judiciary for regular promotion on the

basis of such aPPointment.

The question raised before the Supreme Court in

Debabrata Dash and Another Vs' latindra Prasad Das &

Others, supTa, was also whether the service rendered by

writ petitioner in the Fast Track Court as Additional District

Judge is tq be taken into account while fixing seniority after

regularization of his service in the Senior Branch cadre

under the Orissa Superior Judicial Service Rules, 1963'

While the Orissa High Court allowed the writ petition

directing that he should be glven seniority from the date of

his joining the post of Additional District Judge on

in the Fast Track Court, the Supreme Court

reversed the judgment by holding that in the absence of

vacancy in the Senior Branch cadre of service to be filled up

26.04.2002

Officers to the directive issued by the State
Government for undertaking of written
examination may be sustained, Thus, the relief
prayed for cannot be granted in its entirety."

r'
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by promotion on the relevant date, no promotion could

have been accorded on ad hoc basis or otherwise under the

1963 Rules,

The Supreme Court in Veena Verma, supra, in

particular context of the Rajasthan Rules of 1969, made it

>1 clear in no uncertain terms that mere creation of posts
-{

beyond the cadre strength mentioned in Schedule-I does

not automatically imply increase in the cadre strength in

service under sub-rule (2) of Rule 6 of the Rules. The

strengLh of the service may be varied by the Governor from

time to time in consultation with the Higl-1 Court by

appropriate order under Rule 6(2), therefore the posts

created outside the cadre without amending Schedule-I

could not be included while calculating the strength of

service. The temporary and permanent posts created

outside the cadre cannof be taken into consideration for

0etermtnaI ion of the strength of the cadre. This law was

en u nciate by the Supreme Court while interpreting the

Rules of despite the High Court administration

the finding to the contrary recorded by its

Division Bench on judicial side.

The nly justification given by lhe High Court for

placing all those who have been promoted on ad hoc basis

I

d

I 1969

su pporting

en-block s her in seniorl ty is the revision of cadre strength
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initially from 150 lo 245 and thereafter from 246 to 255

and then from 256 to 265 and lastly from 266 to 372. Il

would be evident from the following as to for what reason

the officers from serial no.206 to 519 have been given

respective placement in the provisionally seniority list:-

1. from serial no.206 to 299 - due to revision in the
cadre strength from 150-245

2. from serial no.303 to 330 - due to retirement of the
officers serving within the aforesaid cadre strength

3. from serlal no,331 to 340 - due to increase of cadre
strength from 246 to 255

4. from serial no,341 to 361 - due to retirement of the
officers within the aforesaid cadre strength

5. from serial no.362 to 371 - due to revision of cadre
strength from 256 to 265

6. from serial no.372 to 394 - due to retirement of the
officers within the aforesaid cadre strength

7. from serial no.395 to 501 - due to revlsion of the
cadre strength from 266 to 372

B. from serial no,502 to 519 - due to retirement of the
officers within the aforesaid cadre strength.

Rule 47(5) of the Rules of 2010 provides that the

seniority of direct recruits vis-a-vis the promotees

appointed to the cadre of District Judge shall be determined

in the order of their names placed in the select list

prepared under Rule 42, Here the phraseology "the

promotees appointed" should Include both who have been

promoted on the basis of merit-cum-seniority and those

(
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promoted on the basis of Limited Competitive Examination'

But Rule 47(5) has a proviso to the effect that the persons

promoted under Rule 15 shall not be given seniority over

the direct recruitee. Such Intention of the rule making

authority further becomes clear in making the departure

i from the earlier provision contained in Rule 31(4)'

Elsewhere in the same Rules, Rule 15 provides for

temporary or officlating appointments' It envisages that

such appointment shall be for a maximum period of one

year and such appointment shall not conferany rights upon

the person so appointed, It may be noted that Rule 15 of

the Rules of 2010 refers to the words 'temporary' and

'officiating'. These two words in practice have been inter-

ex-changeably used for the word'ad hoc' in all the orders

of ad hoc promotions granted to varlous officers by the

High Court.

In view of the position of law discussed above/ we are

not persuaded to countenance the submission that the

promotees against the posts outside the cadre should be

taken to have been promoted from the date of their ad hoc

promotion either in the fact track courts or any other court'

for the of grant of seniority with reference to

Rule 24 even though their regular promotion has

ken place after the Rules of 1969 were repealed

purpose

provlso to

taactually
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and the Rules of 2010 were promulgated on 19.01.2010'

We also cannot uphold the argument that any right stood

crystallized in favour of such promotees by reason of

prescription made in proviso to Rule 24 and such right, by

virtue of the savings clause under Rule 57 of the Rules of

-s 2010, would remain protected so as to entitle them to claim

seniority from the date of initial promotion on ad hoc basis

even if their regular promotion has taken place later than

the promulgation of the R.ules of 2010' We are not

examining the correctness of the order granting selection

scale to certain officers by counting the ad hoc.service

towards requisite period of five years, but that cannot

justify giving the benefit of seniority on the basis of ad hoc

promotion in view of the interpretation of the extant rules

we have taken in the light of settled proposition of law' In

our considered view, all those who were promoted on ad

hoc basis earlier under the Rules of 1969, prior to

promulgation of the Rules of 2010, can be given seniority

only from the date of their substantive appointment, upon

regular promotion, which took place after the Rules of 2010

came into force with effect from 19'01'2010' There is

therefore no legal justification for en-bloc placement of

such officers in the provisional seniority list on the basis of

revision of cadre strength, when temporary/permanent

posts included in the cadre with increase of its strength
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from 150 lo 245 and every time later when the cadre

strength was revised from 246 to 255, 256 to 265 and 266

to 372 respectlvelY.

Coming now to the second question as to initiation of

the process for direct recruitment, whether it should be

; taken to have been commenced on 15.04'2010 when the

first notification for recruitment was issued or on

Lg.O7.z}tt, when fresh recruitment notification was

issued, we have analyzed the law enunciated by the

Supreme Court in Union of India and Others Vs' N'R'

Parmar and Others - (20L2) 13 SCC 340. The Supreme

Court in that case held that "It is not necessary, that the

direct recruits for vacancies of a particular recruitment

year, should join within the recruitment year (during which

the vacancies had arisen) itself, As such, the date of joining

would not be a relevant factor for determining seniority of

direct recruits. It would suffice if action has been initiated

for direct recruit vacancies, within the recruitment year in

which the vacancies had become available." But these

observations were made while interpreting ON dated

O2.O2.2OOO of the Government of India in the context of

the facts of that case' That being the position, it was held

that "even if the examination for the said recruitment is

held in a subsequent year, and the result is declared in a
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year later (than the one In which the examination was

held), and the selected candidates joined in a further later

year (than the one in which the result was declared), the

selected candidates will be entitled to be assigned seniorlty,

with reference to the recruitment year (in which the

-i requisition of vacancies was made).

In the case at hand, it should be noted that the

process of recruitment was initially notified vide

advertisement dated 15.04'2010, but the entire selection

process both by direct recruitment as well by promotion

through LCE was abandoned pursuant to 'decision of the

Full Court, which is evident from the order of the Registrar

General of the Rajasthan High Court dated 22,09.2010,

whereby it was decided that recruitment process shall be

initiated afresh. New process of selection/recruitment was

started in both these categories by notification dated

t9.07.2OlL. Out of 41 candidates, who were selected in the

year 2013 by way of direct recruitment pursuant to the said

notification, there are at-least 15 such candidates, whose

names did not find place either in the eligibility list or

rejection list, as per the information furnished by the

Examination Cell of the High Court' These names are - (1)

Shri Malkhan Singh, (2) Shri Ram Suresh Prasad, (3) Shri

Manchha Ram Suthar, (a) Shri Keshav Kaushik, (5) Shri
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Dinesh Tyagi, (6) Shri Hariom Sharma Attri, (7) Shri Arun

Kumar Beriwal, (B) Shri Hukam Singh Rajpurohit, (9) Ms.

Shivani Singh, (10) Shri Mashroor Alam Khan, (11)

Rameshwar Prashad Choudhary, (12) Ms. Meenakshi

Sharma, (13) Ms. Anu Aggarwal, (14) Shri Kishan Chand

.i and (15) Shri Satish Kumar. This proves that either they

were not eligible, or even if eligible, they did not apply in

response to the earlier notification for recruitment dated

15.04.2010. We are therefore not inclined to uphold the

claim of direct recruits that they should be conferred the

benefit of seniority from the year 2010. In any event, the

direct recruits cannot claim seniority earlier than initiation

of fresh process of selection pursuant to notification dated

t9,07.20tt during the year 2011-12, The result of this

would be that these direct recruits would not be entitled to

claim seniority over at least those 47 officers, who were

on regular basis vide order dated 2L,04,20L0 inpromoted

the year 2010-11 after the Rules of 2010 came into force.

The direct recruits cannot therefore claim seniority above

those officers, who were promoted on regular basis soon

after promulgation of the Rules of 2010, when they were

not even borne on the cadre.

This now brings us to the third question with regard to

seniority to be assigned to those who qualified LCE, a
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common yardstick has to be applied for fixation of seniority

of officers in this category, While in respect of the first

batch of the officers of LCE quota selected in the year

2013, their same inter-se senlorlty was maintained on the

basis of merit of Limited Competitive Examination.

However, when the subsequent batch of LCE was selected

vide order dated 05.02.2016, the placement of their inter-

se seniority was made on the basis of their seniority in the

cadre of Senior Civil Judge, Contention of some of the

officers in this batch of the LCE promotees is that had the

intention of the rule-making-authority been to maintain the

inter-se seniority of the officers as in the cadre of Senior

Civil Judge, it would have certainly given an explanation

below Rule 32(2), similar to one contained in the Rule

32(1) pertaining to 65o/o posts of the promotion quota that

suitability shall not affect the inter-se seniority in the cadre

of Senior Civil Judge. This having not been so clarified in

Rule 32 (Z), by way of a corresponding explanation

thereunder, it should be assumed that framers of the Rules

intended to give them seniority on the basis of merit

secured by them in the LCE. We are however not inclined to

countenance this submission in the light of specific

provision contained in Rule a7$) of the Rules of 2010,

which inter-alia provides that "lnter-se seniority of persons

promoted to the District Judge cadre in the same year shall
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be the same as it was on the post held by them at the time

of promotion." Despite Rule 47 of the Rules of 2010

pertaining to seniority, commencing with phraseology

"subject to the other provisions of these Rules"' there can

be no other interpretation because there is no conflict

between what is prescribed in Explanation to Rule 32 (1)

and sub-rule (4) of Rule 47 of the Rules of 2010' both of

which mandate that inter-se seniority of the officers

promoted in the same year shall be the same as it was in

the cadre of Senior Civil Judge, though in the explanation

aforesaidithasbeenStatedbywayofabandonedcaution

that qualifying the suitability test shall not affect the Inter-

se seniority of the officers' Apparently' the rule making

authority has, in this Explanation, visualized the possibility

where a senior officer may qualify the suitability test later

than his iunior, and therefore provided that this should not

adversely affect his seniority' As regards the view taken by

the Supreme Court in Punjab and Haryana high Court Vs'

State of Punjab, supra, holding that seniority position of the

officers promoted out of turn on the basis of Limited

Competitive Examination, shall be fixed in accordance with

their merit in the examination, that judgment is

distinguishable because afore-noted finding is based on

interpretation of Rule 12(3) of the Punjab Superior Judicial

Service Rules referred to in P ara 34 of the Sudgment, which
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categorically provided that "The inter-se seniority of out of

turn promoted officers shall be in the order of merit as

determined by the High Court", whereas there is no such

similar provision in the Rules of 2010' On the contrary'

Rule 47(4) of the Rules of 2010 provides for reflecting

inter-se seniority of persons promoted to the District Judge

cadre in the same year as it was reflected on the post of

Senior Civil Judge.

Moreover, recruitment by way of promotion under

Rule 32(2) read with its sub-rule (5) is made on the

recommendationofthecommittee,which'takesinto

consideration performance of the officer in examination' the

service record and the performance in the interview so as

toassessthesuitabilityofthecandidatesforpromotion

subject to the candidate satisfying the condition of having

obtained 'outstanding' or 'very-good' entries at-least for

three years in the last preceding five years with no adverse

remarks. Written examination alone therefore does not

constitute the sole criteria for assessment of the suitability

of the candidate for the purpose of promotion' We are

therefore of the view that merit of those promoted through

LCE should by virtue of Rule 32(Z) be considered as the

benchmark for promotion, inter-se seniority amongst them

inthefeedercadrebeingmaintainedbyprescriptionofRule
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47(4), subject to the exception that if an officer by regular

method of promotion is able to otherwise secure promotion

in the same year in the regular line on his turn and on that

basis he gets a higher placement in the seniority,

regardless of his selection in the LCE, he should not be put

.;, to a disadvantageous position and allowed to retain his

position in the seniority based on his regular promotion. In

other words, such officer would be entitled to retain

seniority, elther on the basis of LCE or on the basis of

regular promotion, whichever is more beneficial to him,

Adverting now to the fourth and the lasi question with

regard to applicability of roster system for flxation of

seniority in cyclic order, this question in the context of

quota-rota rule has been touched upon by the Supreme

Court in a recent judgment in Punjab and Haryana High

Court Vs. State of Punjab, supra. That case also arose out

of dispute of seniority amongst the promotees, direct

recruits and those promoted in LCE, to Punjab Superior

Judicial Service, The Punjab & Haryana High Court

published the inter-se seniority list of the officers on

24.12.2075. rhe promotees and direct recruits filed writ

petitions c allenglng the seniority list before the Puniab &

Haryana High Court on judicial side, The argument of the

ri

direct recrpits was that the Supreme Court already in All
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india Judges'Association and Others Vs. Union of India and

Others (1"t case), supra, with a view to minimize the inter-

se dispute of seniority in the Higher Judicial Service, has

introduced roster in seniority. The Supreme Court referring

to para 29 of the judgment in All India Judges'Association,

supra, held that the least amount of litigation in the

country, is where quota system in recruitment exists, and

where a roster system is followed. The Supreme Court

expressed in All India Judges'Association, supra, that once

the roster system is followed there would I" ,to fuither

dispute in fixing of seniority. It was also held that the

existing relative seniority of the members of the higher

judicial service has to be protected but the roster has to be

evolved for the future. All the High Courts and the State

Governments were directed to frame appropriate rules and

adopt the u niform method, The Supreme Court in punjab

and H aryana High Court, supra, held that its judgment in

All India Judges case (supra) being prospective, the ratio of

officers, as existing before unamended rules, can not be

adversely the importance of the

seniority, however the

and quota in service

roster for determination of the

Supreme ourt held that rota

jurisprudence is well known concept, which finds reflected

in large number of service rules of different services.

affected, Highlighring
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The Supreme Court in Punjab and Haryana High Court

Vs. State of Punjab, supra, relied on its earlier judgment in

Union of india and Others Vs' N'R' Parmar, supra' in which

importance of adherence to the roster system was

highlighted in the following terms:-

"53. In the present case, process for all the three

streams was completed in the year 2008 and all

the officers of three streams had joined in the

,ur" y"ur, The submission that quota rota rule

was bioken or seniority will be affected because

oi-jolning of one category of officers earlier

cannot be accepted. It is also relevant to notice

in"i purpot" of statutory rules and laying down a

pr-.dOri" for recruitment was to achieve the

lertainty. Officers belonging to different streams

have to be confidant ttrit they shall be recruited

under their quota and get seniority as per their

quota and roster. In event, the seniority is to be

fixed with date of joining of particular stream' it

will lead to unceitainty and making seniority

depending on administrative authorities' which is

naith". in the interest of service nor serve the

cause of justice. We, thus, conclude that roster is

tufiy uppf i.uble for determination of seniority'

Officers'ot different streams selected in a

particular year even though they were allowed to
join the post on different dates shall not affect

ih"i, int"r se seniority, which is to be decided on

the basis of roster."

In B,S, Mathur and Another Vs' Union of India and

Others - (2008) 10 SCC 27t,lhe Supreme Court underlying

the importance of the senlority in the judicial service where

there are limited avenues of advancement in career'

observed that seniority even by one day may materially

affect future prospects of an officer in term of chances of

elevation to the High Court' Dispute in that case was
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between the direct recruit and promotee judicial officers

appointed from 1995 to 2006' The Supreme Court held that

the principle of "continuous length of service" should be

applied for determining the inter-se seniority of officers

appointed up to the year 2006' However' roster system

shouldbefollowedforthesubsequentperiod,becausethe

SupremeCourtinAlllndiaJudgesAssociation(IIIcase),

supra, has directed all the High Courts to make necessary

amendments in the relevant Rules providing for

determining the inter-se seniority on the basis of 40 point,

roster considered and approved in its ear[er case in R'K'

Sabharwal and Others Vs, State of Punjab - (1995) 2 SCC

745.

Undeniably, Rule 3f (4) of the Rules of 2010 provides

that for the purpose of proper maintenance and

given in Schedule-V, shall be maintained' This roster shall

42 of the Rules of 2010

determina

aforesaid

based on

in Schedule-V, shall

of persons aPPointed through

roster for filling of vacancies

be prePared bY the Court'

has thus emPhasized for

tion of senioritY

three sources, a

quota of vacancies reserved here-in-above' as

operate ProsPectivelY, Rule

pertaining to "select list", provides that "As far as possible"'

list by putting candidates in cyclic order as
a se lect

provided

The rule making authoritY



preparation of the select list in cyclic order of the officers

promoted/appointed from all the three modes' It would be

an ideal situation if the year-wise determination of

vacancies is held on the due date and at the same time'

recruitment to the posts by all three methods' namely'

{ 650/o bY Promotion on the basis of m e rit- cu m - se n io ritY,

of Limited ComPetitive
10% bY Promotion on the basis

Examination and 25olo by direct recruitment from amongst

the members of the Bar, takes place within the relevant

year. But the facts of the present case depict a different

picture. Every year commences from lst April and ends on

31st March. Initially 58 vacancies were determined by

notification dated 31'03'2010 for recruitment in the cadre

of District Judge, Out of the aforesaid 58 vacancies' 36

vacancies were for direct recruitment and remaining 22

vacancies were for promotion through LCE of Senior Civil

Judges having completed five years service' Though the

advertisement dated 15'04'2010 was issued for filling of.

the vacancies in the quota of direct recruitment and LCE

but the process of selection had to be abandoned for

reaso n s pursuant to

to hold the

decision of the Full Court,

which recruitment af resh ' The

31.03.2011 made a

vacancies for the Yea rs

il4sll

subsequent notification dated

comblned determination of the

certa n

decided

2010-11 and 2011-12 and this time total 94 vacancies were
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determined, out of which 39 were for direct recruitment, 22

were for LCE and 33 were for promotion. Fresh

advertisement was issued on L9.07.20Lt inviting

applications for filling up the vacancies meant for direct

recruitment as well as for LCE. It was in this year that all

.s 39 vacancies notified for direct recruitment quota were

filled. However, out of 22 vacancies meant for LCE, only B

vacancies could be filled in and remaining vacancies were

migrated to regular promotion quota, which otherwise had

only 33 vacancies. In this manner/ total 43 vacancies were

filled in by regular promotion, The names of the officers

promoted/appointed were placed in the cyclic/roster order

issued on 75.07.2013. One candidate in the direct

recrultment quota, who did not join, was replaced by Ms.

Sonika Purohit appointed vide order dated 14.11.2013.

Recommendation of promotion qua two candidates was

cover and upon their exoneration insealed

proceedings/ they were appointed in promotion

quota vide order dated 08.05,2015,

Unfortunately, in all succeeding three years, no

recruitment could take place, though the determination of

made regularly. 29 vacancies wereWAS

for the year 2012-L3 by notification dateddetermine

which included 7 vacancies for direct

kept ln

disciplinary

vacanctes

d

2,02.06.20t
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recruitment,4 for LCE and 18 for regular promotion.

Thereafter, combined determination of 150 vacancies for

the years 2OL2-L3 and 2013-14 was made by notification

dated 31.03.2013, which included 37 posts for direct

recruitment, 14 posts for LCE and 99 posts for regular

J promotion. But the notification dated 31.03.2013 was soon

revlsed vide notification dated 15.01.2014 and the

vacancies so determined were increased to 164, which

regular promotions. This time also no recruitment could

take place from any of the three streams. Again a further

combined determination of vacancies was made vide

notification dated 01.04.20t4 for the years 2Ot2-13, 20L3-

14 and 20t4-L5. Total 186 vacancies were determined, out

of which 41 vacancies were for direct recruitment,29

vacancies for LCE and 116 vacancies for regular promotion.

Again no recruitment cou ld take place in that year, owing

to which vacancies of all the three streams could not be

filled and therefore ad-hoc promotees continued to work. It

is in this scenario that composite determinatlon of 207

vacancies was made vide notification dated 3l'03.2015 for

all four years, namely, 2Ot2-I3, 20I3-t4, 2014-15 and

2015-16. Out of these 207 vacancies, 44 were for direct

recruitment, 29 for LCE and 134 for regular promotion. It

was only in this year that recruitment by all the three

included 40 for direct recruitment, 29 for LCE and 95 for
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modes was made and a common select list as per the

roster in the cyclic order provided in Scedule-V as per Rule

42 of the Rules of 2010 was issued on 05.02.2016 for

substantive appointment of a total 175 officers. As against

44 posts meant for direct recruitment, 20 appointments

were made in this order with one additional direct

recruitment of Shri Akhilesh Kumar by order dated

L7.06.20L6. As against 29 posts meant for LCE, 14 officers

were appointed vide aforesaid order dated 05.02.2016 and

remaining vacancies of LCE stood transferred by virtue of

proviso to Rule 32(2). Since 15 unfilled vacancies of LCE

were transferred to the quota of regular Promotion by

vidue of Rule 32(2) of the Rules of 2010, as against 134

vacancies determined for regular promotion, 747

appointments were actually made by regular promotion.

In the provisional seniority Iist, we find that the

officers, who were promoted on regular basis by order

dated 21.04.2010 have been placed from serial no.206 to

ty in their placement as such.

Thereafter, Shri C,P, Shrimali (S,No.251), Shri Jag Mohan

Agarwal-I (S.No.252), Shri Shiv Dayal Singh (S'No.253),

Shri Jhabar Mal Jat (S.No.254), Shri Gyarsi Lal Sharma

(S.No.255) and Shri Dharam Dutt Sharma (S.No,256) have

also rightly been placed in the provisional seniority list. Shri

250 and we see no infirmi
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Abhay Jain was placed at no.1 in the merit of selection of

direct recruitment of the year 2013 but after his discharge

from service during probation, Shri Chanchal Mishra was

ranked next officer in the merlt list of direct recruitees in

his lot and was placed at serial no.B in the roster order

.4 dated 15.07.2013. The High Court has however omitted the

name of Shri Chanchal Mishra, who should have figured at

serial no.257 after Shri Dharam Dutt Sharma as per the

cyclic order. But Shri Chanchal Mishra has been placed at

serial no.326 and it is from that serial number onwards that

Court has started operating the roster system. In

has placed all other promotee officers from

onwards above the direct recruits by applying

the proviso to Rule 24 of the Rules of 1969 on account of

adre strength from 150 to 245 with effect from

This appears to have been done on the

revision of

the High

doing so,

serial no.2

19.01.2010

it

57

!

assumption

on ad

th eir

promotion,

hoc b

that since these officers were already working

asis prior to enforcement of the Rules of 2010,

to claim seniority from the date of ad hoc

would survive, even if they are

rig ht

reg u la rlyls I

u

and therefore they would be entitled to be placed en-bloc

above the direct recruits. Out of these, some of the officers

in between secured regular promotions and certain other

vely promoted at a later point of time,bstant

cers have been placed above the directpromotee off
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recruits on account of retirement of the officers, who were

already working within the strength of the cadre. We are,

however, unable to approve of such a reasoning. Even this

cannot be considered as a valid criteria for giving them

higher seniority prior to the date of regular promotion.

.J As far as the period subsequent to the roster order

dated 15.07.2013 is concerned, the determination of

vacancies was made every year fairly regularly as noticed

above, but actual recruitment from none of the three

modes could take place in any one of the years 2012-13,

20t3-L4 and 20L4-75. Finally again the recruitment

process commenced by notification dated 26.04.2015 in the

year 2015-16, Since the vacancies of all four years, viz.,

20t2-t3, 20t3-14, 20t4-15 and 2015-16, were combined,

even if some of the officers were in between allowed to

continue on the post of Additional District & Sessions Judge

on ad hoc Sasis, they cannot in view of the afore-discussed

provisions of the Rules claim seniority on that basis, The

vacancies of all these four years having been determined as

those of the year 2015-t6, all the appointments, by direct

recruitment, LCE or regular promotion/ should be deemed

to belong to the year 2015-16.

Name of Shri Nahar Singh Meena, the last candidate

promoted in the roster order dated 15.07.2013 at serial
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the High Court administration has app lied the same analogY

no.88 finds place at serial no.367 in the provisional

seniority list, It is only after him that the High Court has

placed name of Ms. Sonika Purohit at serial no'368, who

was appointed by order dated 14'tL'20L3 against the

vacancy caused by non-joining of Shri Malkhan Singh' a

..rt candidate selected against direct recruitment quota in the

orderdated15.07.2013'Perusalofthe.provisionalseniority

list shows that all 56 officers starting from Shri Satish

Kumar Vyas (S.No.369) upto Shri Jai Prakash Narain

Purohit (S'No.423), promoted on ad hoc basis vide' order

dated 21.04 .2014 as Additional District Judge in the DJ

cadre under Rule 15 of the Rules of 2010, have been

wrongly assigned higher seniority' Thereafter, 26 officers

starting from Shri Paras Kumar Jain (S'No'424) upto Shri

Jagendra Kumar Agarwal (S.N0.450), all promoted on ad

hoc basis by order dated 21'04'2015 also have been

wrongly assigned higher seniority in the provisional

seniority list. The next slot of officers starting from Shri

Ashok Kumar Agarwal (S.No.451) onwards though have

been promoted on regular basis by order dated

05.02.2016, but they have been all placed en-bloc senior to

those who were selected against direct recruitment quota'

Surprisingly, the cadre strength was initially increased with

the enforcement of the Rules of 2010 on 19'01'2010, but
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of revision of cadre strength even on three subsequent

occasions for placing all the officers appointed on ad hoc

basis en-bloc in the seniority above those directly recruited.

Some of the officers, who though got regular promotion

vide order dated 05.02.2016, deviating from the roster

s point indicated in the order of promotion dated 05,02.2016,

have been placed en-bloc above the officers of direct

recruitment and LCE quota by wrongly applying the proviso

to Rule 24 as if this repealed Rule would perpetually survive

by mere reason of ad hoc promotions, for each succeeding

year. Grant of benefit of seniority to officers promoted on

ad hoc basis was thus contrary to the provisions contained

in Rule 15 and 47(4).

Taking all the aforementioned circumstances into

account, we are inclined to hold that each of the years

20L2-L3, 2 t3-L4, 20L4-L5 for the purpose of operating

the roster system should be treated as zero recruitment

year and that the recruitment against combined 207

vacancies determined for these years and the year 2015-

16, should be taken as the vacancies of the year 2015-16

so as to make the Rule 42 of the Rules of 2010 workable,

which begins with the phraseology "As far as possible", a

select list as provided in Schedule-V shall be prepared by

the High Court, Such select list in the cyclic order as per
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the roster point was earlier prepared by order dated

L5.07.2013 and also when the next regular selections took

place vide order dated 05.02.20t6 but this was not truly

reflected in the seniority list, All the officers promoted on

regular basis by order dated 05.02.2016 should be taken to

,.c have been substantively appointed from that date only. If

this view is taken, no prejudice would be caused to any

class of the officers as none of them would compete for

promotion/appointment in their respective category in

previous three years, Vacancies of all these three years

having been clubbed with the vacancies of the year 2015-

16 to be determined as the vacancies of that year, each

one of them has had opportunity to compete with his fellow

officers/candidates for substantive appointment by way of

promotion/LCE/direct-recruitment, to the DJ cadre

together. Conversely, if seniority of the year 2012-13 is

granted to 18 promotee officers, lo 77 officers of the year

2013-14, and to 21 officers of the year 20t4-15, as per

determination of vacancies of those years, it would

tantamount to giving them the benefit of seniority of the ad

hoc period of service retrospectively, which would not only

be contrary to Rule 15 and proviso to Rule 47(5) but would

also nullify the select list dated 05.02.20L6, prepared in

cyclic order as per roster system according to Rule 42 of

the Rules of 2010. This would put all 116 promotee officers
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en-bloc above 21 directly recruited officers even though

their regular selection had taken place in the same year

2OL5-L6, and their substantive appointment was also made

along-with all those promotees by the common roster order

dated 05.02,2016. And if that is done, as a consequence/

the fourth officer placed in above referred to select list'

namely, Shri Man Singh Chundawat, from direct

recruitment quota, would virtually come down to 95th rank

in that select list. If however seniority list ls prepared in

conformity with the cyclic order given in the select list

dated 05.02.2016 following the roster point given in

Schedule-V as per mandate of Rule 42, supra, 21 directly

recruited officers wold be spread against the roster points

reserved for them in Schedule-V, which is already reflected

in the roster order/select list dated 05'02'20t6 - viz -

point no.4, 8, L2, L6,20 and so onf upto 21't officer in

direct recruitment quota, which would be just, balanced

and equitable seniority placement in the interest of all the

three groups. This is also so because if any other approach

is taken for the officers appointed in direct recruitment

quota, per force the same yardstick will have to be applied

for the officers promoted in LCE quota, whose selection has

also taken place together with promotees and direct

recruits, which would frustrate atl their efforts in getting

out of turn promotion in 10o/o quota.
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We accordingly answer all the four questions posed on

pages 25 and 26 above.

The Registrar General of the Rajasthan High Court is

directed to prepare the final seniority list in the light of

conclusions that we have arrived at while answering the

;r questions referred to above.

(Pra'Aeep Nandrajog)tJ.

(Mohammad-Rafiq) J,

lSangeet j Lodha) J.

- (sandeep Mehta) l.

(r.7eev Prakash Sharma) J,



RAJASTH HIGH COUR I' ODHPU R.t

l{ ot'
ZE 1' II RI

i\I)R w Pti
L\',,\P \, DB

o l, O \r .TE

R \ .1.0.1 t9
I 't' P ()

F AI, t-
.T 

OF'I

F C''I' ]'ED l'

S.

\( ).

Nert
to

Shri

Bhan
dari

\ \\4I,] 0F oI FICER PR()\lO t f:u
(P)

DI It I, ('I
llt(llit.ll (l))

r"cu ( t,)

D{',I U ()F
APPoIN'fillEN'T
oN I,.\"sT
T,\CK/AD-IIOC
BASIS

DATE oT' oRDER
oF. RL(;UI,AR
APPOINTMI'NT/
DAIE FRoTI
\\ HICII
(-o\ t-IR\t,r1 l()\ ()lf
DlRUC',l ltl.( Rtll l's
}tADI] I-F} E('TI\ E

DE'IAIl- oF ,\.f ( RllAl. OI' PERI\'|,\l'lll\1 \''.{CA\CI D-\T[, FRO}I
\\ HICH
RE(;t.L,\R
.\PPoI\TN'IET T

!I \Y BE I,I,{DC
{cAlNs'l'
P!lRll.\Nll\1
\ \c \\( \'

N0. ot'
oFl'tcURS
WORKI\(;
\t Hl\
c {t)R}.
\ f RF\C I H

D.\11-
RLTIRf \I E\'I'
ELE\itTIO\/
E\PIRED

ol

:06 R.\.rusH \.\R.\l\ sH \R\l \ P 2t.0{.10 Due to rtvision ofcadro strength from 150 to 2'15 w.c.f
l9.0l.20lll

te.0l.l0 r5l

2|1 \.S. D,\I)DHA P 17.0{.0-l 2 r.0{.10 Due to revisiol oftrdrc strength from 150 to 2'15 w.e'f'
19.01.2010

t9.01.10 t52

? 0ll ltE\t \\ I KUNI,tR.l.\lN 17.0.1.01 21.0{.t{r Due to rcvision ofcadrc strength from 150 to 2{5 w e'f
19.01.2010

t 9.0t.10 t 5-r

2 r){) \ \RSI\(;tl D \Ss \'\.\S P t 7.0.1.03 2t.01.r0 r 9.01.10 l5-l

\SIIoN KI }I \R (;I PT,\ P t7.01.0.1 21.0{.10 t 9..01.10 t55 26.05.1l (cR)

2 . so\'r PR \K \SH (;Ol),\R.\ P 17.0,1.1).1 21.0{.10 Due to .cr ision of cadre strength from 150 to 2'15 w.e f'
19.01.2010

t9.01.10 156 30.0{.1I

212. t tt.\ sH \\ KER \'\',,rs P 17.0.1.03 Due h rclision ofcadre strcngth from 150 to 2'15 w.c.f'
19.01.2010

19.01.10 157

2l -r Kl t)^R t..\1, (;trP'I,\ P 17.0{.0-1 21.01.10 Due to rclision ofcadre strength liom 150 to 2'15 tt c t'
19.01.2010

r9.01.10 l5l{ 31.07.t7

211. S1 JRl]NDR  KTJ!IAR .IAIN 21.0.t.10 Due to r$ision of cadrcsrcngth from 150 to 245 *.€ f'
19.01.2010

1q.0t.10 l5q

/?;l-.*--

s \R\,,\ sII./S 1I.1/lIS./l)R.

Due to rcrision of cldre strength from I50 to 2'15 w e'f'
19.01.2010

2t0.

21.0,t.10

t7.0.1.0-1

o



s.
l().
\ ert

to
Shri
\.P.

Bh an

dari

\ \\l [. ot ()t.t.t(t.tt

s \t{\ \str.is\t.I '}ls.iDR.

PRo}Io I'E [,
(P)

DIRE(]'T
RECRL I T (D)

l_cE ( l.)

D,\t E ()[
APPoI\ I'}IEN'I'
oN !.1*s'l
T,\( K.\D-HO('
lt,\s ls

DAI'E O[ ORDER
OF ROGT]I,AR
APP()tYl'!l8N-u
DA-TE FRo] T

wlllcll
CONT'IR\IATIO\ oF
DIRT]CT RECRLI IS
MADE EFT'T]CTIvE

t)[.tA .()r' .{( (Rt \1. of t[.tt]l \\!_\ r \ { \\f \ DATE } Ro\t
wHI('1t
RT](;UI,AR
.\ PPOINl'\IE\ t
}I,q.Y BE .\I,\DE
,\(;'\l\s't
PI,]RII,lNT]N
\ "\c. \ )r ('\'

\o. ol.
oFT I('I]RS
WoRKI\(;
\t n-HI\
(,\t)Ru
s]-RE\(; t H

DAtu
REftR0Ntl-:,iT
E Lf I:\TIO \1
EXPIRET)

ol

DII \ RA\I ("H,\\I).I \I\ P 17.0{.01 21.0.1.10 Due to revision ofcadre strength from 150 to 2.15 n.r.f
19.{L2010

t 9.01.10 t60 -10.1t.t-1

216. SIII\ ( II \R \\ I]III StI \\ t 7.0,1.0-1 21.0,1.10 Due to rcr ision of cadre sarcngth from 150 to 2.15 w.e.f.
t 9.01.20 t 0

19.01.t0 t6t -111.I l.t 2

2t'l s \\(;E[_ r.\ sIt.\R\t \ 17.0,1.03 : 1.0"1. I 0 Due to revisi{rn of c{dre strength from I50 to 2.15 rr.e.l
19.01.2010

le.0l.l0 l6:

2l ti. PHOOL ('IIA\D
.,HANJHARI}A

t7.0.1.01 21.0{.10 Due to rcvision of cadre strength from 150 lo 245 {.e.t
r 9.01.20t 0

t9.01.10 16,1 ll.lr).r7

219 SIIT:BH,\ }IEH'I',\ 17.0,1.0,1 21.0{.10 l)ur to rcvision of cadre strength from 150 lo 215 $,c.f.
t 9.01.2010

t9.{[.]{r t6l

I2 r) It.\\I k(.\t,\lt {;t Pl \ P 17.0,1.r)-l 21.0.1.10 Due to revision ofcadre strcngth from 150 to 2{5 }l,e.f.
19.01.20r 0

19.01. t0 165

RANI BAIIT: CIIA'I'I,1i\ IDI t 7.0'1.0.1 2t -01- 10 Duc to rcvision ofcadre strength liom 150 to 2{5 w.e.f.
19.01.2010

19,01.10 166 :L05.12

222. K,\ !tAl- ( tL\\t) \.{ .\ti P t 7.0.t.0.1 21.0{.10 Duc to revision 0fcadre strenglh from 150 to 2.15 11.c.f.

19.01.2010
t9.01.10 t67 -10.06.t ll

VINOD K(]NTAR
BHARWANI

t 7.0.1.03 21.0,t.10 Due to rcvision ofcadre strcngth from 150 t{} 2,15 n.e,f.
r9_0 r.2010

t9.01.10 t68

221. ]\T,\D,\N ( ;0P,\I, \'YAS P t7.0,1-0] 2t.0.1.10 Due to rcvision of crdrr strength from 150 tr) 245 w.c.l.
t9.01.2010

t9.01.10 169

22s. MAIIAVIR PRASAT)
SHARNI,{.I

t7.0.1.01 2 t.0.1. I 0 l)ue to revision ofcadre strength from 150 to 245 w,c.l.'
19.01.2010

t 9.0t. t 0 t10

226. DEYENDRA PRAKASH
SH-{RMA

17.04.0-l 21.04.t0 l)ue to rcvision ofcadre strength from 150 to 245 w.e,f
t 9.01.2010

l9.0l. t {) tlt

215.

P

221.



s.
NO.

Ncrt
to

Shri

Bha n
dari

:!,\\t!t ()t' ()1,'1, rcnR

s \taVAsH./slt. t'/\Is./DR.

PROMOl'f,E
(P)

DIRECT
RIICRUTl'(D)

r.cft (r.)

DAIE Ot-
,\PPOI\T]!IEN'I'
oN ['.{s'f
TI\(]K/,\D.HoC
uASls

DAI'E OI' oRDT]R
OF RE(;UI,AR
iPPOINTM[,NT/
DA TE I'RONI
\,VI I IC tI
co\FtRltA rroN or'
I)IRT]C'I RI](]RI JITS
]\{AD}] [,T. FECTI\ E

DOI,\II, OI',{CCRUAI, OT PER!I-\NI]\'I VACANCY DAI'E T'RO}T
WHI(]}I
REGUL'tR
-'\PPOINTMEN'I'
MAI' BE N{ADE
AGAINST
PT]R[I,\NENT
\ACANCI'

NO. ()t
()FFICI],RS
\.!ottKtN(;
\IIIHI\
CADRE
S'TR EN G1'II

DAI'E
RETIRf]MEvT
Et.tvd oN/
EXPIRED

( )1.'

22 ,1. \.S. \If]RAT\!:\I, P t 7.0,1.03 21.0.1.10 I)uc to revision of cadrc strcngth tiom 150 to 245 w.c.f.
19.01.20 | 0

19.01. t 0 112
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210 RAVINDRA KUNIAR.IOSTII P 13.12.01 2t-04-t0 l9_01.t0 r75
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211 .\sfl t|IosH K UI\L\tt t3.12.04 2 I .0-l.l {t Duc to revision ofcadrc strength from 150 to 245 w.e.f.
t9.01.2010

t9.0t.10 I rJ6
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:55 sHtY D,\\.\LSl\(;H I1.0t.08 15.07.1.1 I)ur lo relision of radre strength lrom l5{) to 2-15 \r.c.l.
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19.01.2010

le.rl t.l0 lt){
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262 (;\ \\ PR\R\S (;t Pl \ P I1.0t.{}ti 1 5.0 7. 1-t Duc to rcvision of cadre strength from 150 to 2{5 1v.e.u

t 9.01.2010
t 9.0l.l0 201

26.1 RACH.\\,T:\DR,\
KA('t.tA\t At-

I) l5.07. t -1

I8.07.t-1

I)ue to revisioD ofcadrc strength from 150 to 2,15 w.c.f,
t 9.01.20 r 0

19.0t.10 2 0li

161 R.\.IE:.JDRA Kl \IAR
SHARNIr\-III

I I.()l rlll 15.07.r3 I)ue to revision of cadre streDgth f.om 150 to 245 w.e.f
19.01.20r0

tq.0l.l0 :0e
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26; ,rsH !v.\\ I \ t.t I) t5.07.t3
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l9.0l.l{) : 1.1
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{fl a KIIAN I l.0 r.0ll 15.07.t3 Due to revision of cadre strength liom 150 tr 2,15 w.e.f
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275. \IKR\\I (;TPI \ l) 15.07.11

18.07.11

Due to revision of cadrc strength from 150 to 2,lS w.e.f
19.0r.20r 0

r').0t.10 rl0

27 6. .,.\cDtsrl PR.\s \t)
SIIAR}I,\.IV

P I1.0l.r)s t 5.{)7.1-l Due to revisioo ofcadre strength from 150 to 2,15 w.e.f
19.0r.2010

tr).01.10 221 :10.06. t 5

211. PII(X)I- SI\(;H I'0\I R r r.01_01,1 15.07.13

08.05.r5

Duc to rcvision of cadro strength lio m l5(l to 2.15 w.e.l:
19.01.2010

t g.r)t.10

:7ti. Nt \Illt\t)R,\ KUlt \R
SH \R\I.\

r l.0l.0n t5.07.13 Due to revision ofcadre strength lrom l5{l to 2,15 w,e.f
19.01.2010

r9.0 t. t 0 223 3$.09.r 7

219. I t,r Rt \ t) 15.07. tl
lE.07.ll

Duc b reviiion ofcndre strength from 150 to 2,r5 w.e.f
19.01.20 t 0

19.0t.10 22t

2u0. SA'I\,\NAR,II\ \'\,\S P I t.0l.Olt 15.07.13 Due to revision ofcadro strength from 150 to 2{5 lv.c.fl
19.01.2010

t9.01.10 225

28t. ,\J,\I' KT'NI,{R SHARtrI,\.I I,CE 2r.0.r.10 15.07.13 Duc to revision ofcadrc strength from 150 to 2{5 w'e.f.
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19.01 .10 226

282. ltR \,lL\t)R \ kt \t \lt P t1.01.0r,r 15.07.1-1 Due to revision ofcrdre strelgth from 150 to 245 w.e.f.
t9.01.20t0

19.01 .10

:lt-l \\ \\ I' BII,\\I) \RI I) r 5.07. l l
22.07.1-1

Duc to revision ofcadrc strength from 150 to 245 !d.e.f.
t 9.01.20 t 0

19.01.10 2:lr

2lr{ \.I,\Y SI N(;II P I l.0 t.olt 15.07. t 3 Due to revision ofcldre strength from 150 to 245 w.e.f.
19.01.2010

19.0 t.10 229

21t5. R,\\'I S}I,\R\I A P I l.0l.0lt 15.07.13 Due to rcvision of cadre strength from 150 to 245 w.e.f.
19.01.2010

t9.01.10 2-10
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Due to rerision of cadrc s(rength from 150 to 2.15 $.e.f.
19.01.2010
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2lt6. RA \I NI\1',1S,I,\'I' P I t.0t.0fi t5.07.t-t Dur to rcvision ofcadrc strcngth liom 150 to 2.15 w.(.t.
t 9.01 .2011)

tq 0l-t0 23t
31.10.t5

2t17 '\.I,TY SH \Ri\I,\ I) 15.07.13

07.08. t-l
Duc to rclision ofcadrr slrength from 150 tr) 2,15 w.e.l

| 9.01.2010
t 9.01.10 132

: lllt. \l ()K st llol. t \ I 1.0t.0{t 15.07.11 Due to rerision ofcrdre strength from 150 to 2.15 w.e.f
19.01.20r0

t9.01.10 :.1 1
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291\ PR,\ I'H\'I RA.I SII \RMA P 2r.01.10 15.07.13 19.0t.10 212 30.09.r6

299 MANCHIIA RA\I SLJTII,\R l) | 5.07.1,l

17.07.13

Due to rcvision ofcadre strength from 150 to 245 *.e.1.
19.01.2010

I q.0t.l0 2,1f

100. T]RMILA yI,R]\T \ 21.0,1.10 15.07.13 l)ue to revision of cadre strength from 150 to 2,15 w.e.f.
19.01.2010

I q.0t.l0 2.r.1

.t0t I-(]E 15.07.r3 Due to revision ofcadre strength from 150 to 2,15 $.e.f
19.01.2010

t 9.0t. t {l 2.15

302 KANIAt. PRAKASH
SAXEN.{

P 2 t.0,1.10 15.07.13 On account of retirement of Shri lllurari Lal Sharmr-l
on -31.01.20t0

0t.02.10 2.15 29.02.t6

-103. KESt{AV KAIISHIK I) r 5.0?.11

t 7.07.t-l
On account of retirement of Shri )loti Singh Rathore
on 31,01.2010

01.02.10 2,15

-lll.l. DEt tNDRtr\ t)l\l l' P ? 1.0,t. t 0 15.07. r:1 On account olretir€ment ofShri Babu La[ lhishnav on
I r.01.20 t 0

01.02. t0 245

.r05. I{A.IINDI]R KUNIr\R P 21.0,1.10 15.07.13 ()n account ol retirement of Shri Ashok Kumar Sarenn
on :l l-i)ll-201(l

01.04.10 2,t5

3116. MAItE),JDRA SINCH P 21.0,1.1{) 15.07.13 On account of Vd, Retirement of Shri Pramod Kumrr
Nlathur on 01.04.2010 02/01fi0

215 30.06.11i

-107. ARUN KU}IAR AGARWAT, 1) 15.07.13

t8.0?.13

On account of rctirement of Shri A.K. Tyagi on
0-1.04.2010

2.15

3{18. SATIS}I CH-4.NDRA P 2t.0.1.10 On account of retiremcnt of Dr. Bhanrrar Singh Bhati
on 0f.0.1.2010

01.0.t.10 215

109. P 21.04.10 C)n account of Dismissal from Service of Shri B.D.
Sar:rsh!rat on 10.0,1.2010

I l_04.r0 215

/'']l^'-

C9

Due to revision of cadre strcngth liom 150 to 245 w.e.f.
19.01.2010

RITA't'I,]JP,\ 1,

04.04.10

15.07.13

YUDHISTHIR S}IARMA 15.07.13
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-tt0. sA\.Il-.1]v \.rA(;0 l.Cu t5.07.13 On account of retirem€nt of Shri A.lll. Qureshi on
30.0,1.2010

01.05.10 2,15

l RtrPA GL-P.tA D I5.07. | 3

20.07. t3
On account of retirement of Shri Badri l,al Meella on
30.0,1.2010

0t.05.10 215

-lt2 NIADIIVI I)I\K;\R 2 t.0,1.10 t5.07.1-1 On account of
24.05.2010

elelation of Shri K.(1. .Ioshi on 2,1.05.10 2{5

.113
,IANvt]ER ('IIOI]DHARY P 2 t.0{.10 15.07. r 3 On account of clevation of Shri S.S. Kothari on

24.05.2010
2-l.i)5.10 2,15

-1r { I,,\XNT,\N SINCH P 21.0,1.10 r5.07.r3 On acrount of retirement of Shri Shiv Singh Chouhan
on 31.05.10

01.06. t 0 2{5 \:R.0-1.l0.ltt

315. St]\ II, KI;NI,{R PA\(]HoI,I l) 15.07.t3

17.07.t3

On account of retirement of Dr. Chandrika Prasad
Sharmn on 3{1.{16.10

01.0?.10

-1t 6. R,\.ttisltw.\R st\(:rl 21.0{.10 15.07.r1 01.09.r0 215 3 t.03.16

3t7 DIN F,SII TYACI t) ()n account of retircment of Shri Gnutam Prakash
Sharma on 31,08.10

01.09.t0 215

-11u A.IEE'T KUNIAR HINGER l,cI 15.07.1-1 ()n account of retirement of Shri Ajay Kumar Nteena on
31.08.10

01.09.10 215

319 HARI OM SHARMA,{TTRI D 15.07.13

I {1.07.1-1

On account of retirement of Shri G.K. Gaur on 3l.0l.l I 01.02.11 2,15

320. ASHOK CHAUDHARY l) 15.07.r3

t7.07.13

On account of retir€ment of Shri Brij Lal Meena on
3l.0l.l I

01.02.1I 215

321. AJAY SHUKT,A LCE t5.07.13 25.02.11 21s

aat*

ID

2.15

On account {rf retirement ol Shri $1.S. Was on 31.08.1(l

15.07.13

r 8.07.13

On account of \bl. retirement ofShri VJ( Chawla on
24.02.11
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322. DEEP,\ CfiRJ ,R l) i5.07-t3
I {,t.07. l -l

()n accouut of rctiremcnt 0f Shri H.R. Kuri on 31.{)3.1 I 01.04.1I

323. R,\.'[)iDER KUM,\I].II D r 5.07.13

r 8.07.13

On account of retircment of Shri T.lI. Samma on
3 r.03.1I

0t.01.1I 2{5

-121. ,\Rt'N KL\,IAR BF,RIW,\I- t) 0t.0,1.1I J+:

,125. }IT]KANI SIN(;H
RAJPT;ROHI'I'

I) li.]I?.tl
I8.07. t.1

On account ofelevation ofSmt. Nisha Cupta on 28.0.1.1I 29.0,1.1I 2.15

-r26 AJIl'ABH ACHARYA t) 15.07. t 3

20.07.13
C)n rccoun( ofrhvation ofSh. N.K. Jain r)n 2ll.04.ll 29.0,1.1I

l27 SH I\,AN I SING}I t) 15.{r7.13

22.[1.13

()n account ol clevation ot Sh.. P,K. Agar\ral on 2ll.0J.ll 29.0,1.11 2,t5

32tJ \t,\SIIRooR .\I,.\M KII.\N l) on account of rctiroment ofShri S.D. lhkon30.04.1I 0t.05.1I 245

HENIR,\J (;,\TJR t) r5.07.13

ltt.07.l3
On accourlt of rctirement of Shri B,P. Coswami on
30.04.11

0t-05-l I 2,15

TAIIA ,{.G{RWAI, D 01.05.1I

A}IIL BENIWAL I) t5.07.t3
20.07.13

On {ccount of Compulsory rctirrmenf of Shri tJma Kant
Agarrval on 26.05.1I

27.05.11 2ls

-112. t{A-\tEsHwAlt Ptt?\s.A.D
C'HOUDHARY

t 5.07- 13

18.07.1f,

On accounf of rctirement of Shri B.M. (;upta on
31.05.11

0t.06.1I 21s

4.,-'-

CD

2{5

I tS.Ol.t.l I On account ol rctircmenl o[ Shri srit rishna Joshi on

I z.l.o?. 
' 
J l-rr.o-r.l r

15.{17.13

18.07.13

-129.

-310. t5.lr7.l3 l(ln "..urn, 
ul rr.lir(m(nr 

',1 
shri s m Prxka\h (;oiltlrx

17.0?.1.r I on .10.01.1I
2{5

3ll.

1)
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-]33 C}IAKRiN \R'T'TY
NI,\ H E(]tI,\

I) 15.07. I J

22.U.13
Duc to rcvision of cadre strength liom 2.15 fo 255 on

r0.06.201I
10.06.11 .2{6

334. }IEE\AKSIII S}I,\R}IA t5.07.l-3
t7.07.r3

Due to rerisiofl ofcadre strength liom 2,15 to 255 on
10.06.201I

t0.06.1I

.t35 SATYA N,\RAI N T II,ORN I5.07.r 3

17.07.13

Due to rclision of cadrc strcngth liom 245 to 255 on
10.06.201I

10.06. t I 2,{ti

336 _{NU A(;(}AR\\r\L It 1s.07- ll
l{,t.07. | 3

Due to rcvision of cadre streflgth lrom 2.15 to 255 on
10.06.2011

10.06.1I 119

317. KIS}IAN ('II,\\D l) 15.07. t 3

17.07.13

Duc to revision ofcadrc strength from 245 to 255 on
10.06.2011

10.06.1I 250

:i.18. ,,\I,KA SIIAR]\f A I) t 5.07.13
l lt.07.l l

Duc tu rcvision o[ cadre st.ength liom 245 to 255 on
10.06.201r

10.06.11 25t

3-19 SATISH KLiMAR D 15.07.13

19.07.13

Due to rcvision of cadre str€ngth lrom 245 to 255 on
10.06.201I

10.06.11 2s2

.1.10 NAH,\R SINCH }I EE \A l) t5.07.1-1

17.07.t3
Due to revision of.adre strength from 245 to 25S on

10.06.2011
10.06.t I 251

31t. SONIKA PUROHIT D l,l.l l.l,l
19.I t -l-1

Duc to revision of cadre strength from 245 to 255 on
10.06.201I

10.06.11 25,1

-312. LAXMAN DUl"I KIRADOO 05.02. t6 Due to revision of cadrc strongth from 2'15 to 255 on
l{l.06.20t I

10.06.1I 255

313 JHUSIAR l,AL CHOUHAN P 05-02-t6 On account ofretirment ofShri H,S. Saxena on 31.07.11 0 t.08.1I

-l,l,l JAG N,IOHAN SHARMA P 21.0,1. r 0 05.02.16 On account of retirm€nt of Shri CoviDd Ram Cupta on
31.07.ll

01.08.1I 255

@

t)

l)

07.04.10

21.0,1.10
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-1,15. NI,\N SIN( ;H (]tIUND]\I\i\T l) 05.02.16
17.02.16

OD account of retirment of Shri K.S. Bhatnagar
30.09. tl

otl 0l .10. I I 255

il,l6 \AIP\I- S{NCH 21.04.10 0s.0:.16 On account of retirment of Shri )Iithilesh Kumrr
Sharmr on 30.09.11

0l-10.t I 255

117 SANDEEP KU}T,\R
STIAR}IA

P 2l -0,1.10 05.02. t6 On account of retircmont of Shri B.D. Khandehral on
3l.l0.l I

01. ll.l l 255

3,lu P 21.0,1.10 On account of retiremctrt oI NIs. Chandra Kala Ydar
on 30.1l.ll

0l. t 2.l I 2_(5

J49. U]\IESTI KUI\'IAR SIIAR\IA D TIICIINICAL
RESI(;]JED oN

16.09.16

:t50. KA['IAI, CIIHAN(;ANI P 2 t.0,t.10 05.02.16 On account of retirement of Shri Bharosi l,al Cupt. on
3t.t2.ll

01.0t.t2 l!5

l5 r. \t t'KEst I t,cI 21.04.11 05.02.16 On account of retirement of Shri H,L. Chanda on
3 t .01.12

0 t.02.12 25s

-152 }II] KESII BtIAIICAV,A. P 21.04.10 On account of retircment
29.02.12

of Shri G.K. Pindcv on 01.0.1.12 255

153 RANNA I,AI, JAT 05.02.16
20.n2.16

On account of retirement of Shri (;opesh Dixit on
31.03. t2

$1.04.12

l5.l P 21.04.10 05.02.16 On account of Voluntary Rctircmcnl of Shri Anil Kumar
Mishra on 05-04-12

06.04.12 255

355. PAlVr{N KUNIAR SHARIIA 21.0,1.10 05.02.16 ()n account of retircment of Shri Nlohd. Anwar Alam on
30.04.12

01.05.12

CO

P

RA.I VYAS 0s.02.16

losozrol-

05.02.16

l)

SHAILENDRAVYAS

a-t"""
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156. PR,\DT]EP I(t,\IAR.'AI\ P 2 t.0.1.10 05.02.t6 On account of retirement of Shri Rambabu Chaturvedi
on 31.05.12

0 t.06.t 2 255

-r57. 05.02. t 6

20.02. t 6

On account of retirement of NIs. Baljit Kaur Matharu
on :lll.{}6.12

01.07.r2 255

-158. 2t.0d.10 05.02.16 On account of rotiremcnt of Shri R.K, Sharma-I on
3 t.07.12

01.08.12 255

159. N-IdRENDRA KUMAR
sflARlUA

21.0,1.10 05.02.16 f)n account ol retirement oI ShIi Dharam Singh l\leena
on 11.07.12

0t.0{i.12 255

-160 RI.:KHA SII,\R]!IA LL[. 21.0{.15 05.02.16 On account of retircment 0l Shri
tt-07.t2

Kapil Bhargavl on 01.08.12

TJPENDRA SH,\I{!I,\ D 05.02.t6
20.02.r6

On account of retirement of Shri C.N. Mathur on
31.07.12

01.08.l2 255

362. I]}IA SIIANKER SH,{RNIA P 21.0,1.10 05.02. t6 On account of retirement of Shri Om Prakash Singh-ll
on 11.07.12

01.0{i.12 25s

363. RANI ESTIIVAR D,IY,{I,
ROIIII,,\

P 21.0,1.10 05.{12.16 On account of retirement of Shri Suresh Chandra
Sharma on 31.07.12

0t.08.t2 255

-36,1. HANTJ]!IAN PRASAD P 21.0{.10 05.02.16 On a.count of Voluntary Retiremcnt of Shri Prabodh
Vashistha on 30.08.12

3l.olt.l2

365 DEVENDER SINCH NAGAR D 05.02.16

18.02. t6

Duc to revisir)n ol cadre strcngth from 255 b 265 on
3 t.0ti.2012

tt.01,t.t2 256

f66. REKIIA BHARGAVA P 2 t.0,1.10 05.02.r6 Due to r€vision of cadre strength lrom 255 to 265 on
31.08.2012

3 t.08.r 2

367. SHIV KI]]VIAR SHARMA P 21.0,1.10 05.02.r6 Du€ to revision of cadre str€ngth from 255 to 265 on
31.08.2012

31.08.12

el"r-

SARvASIL/SNI.T/IlS./Dr.r.

SI\I,\,\CARWAI- D

SH\']\VI SI]N DER I,AIA P

P

361.

25s

2s8

@
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.16It 21.0.1.10 05.01. t6 I)ue to rcvision of cadre strcngth from 255 to 265 on
31.0E.20t2

lt.{)ti.t 2 259

.169 SI \II, R.\\I\ }I t) 05.02. | 6

t.02.!6
Due to rcvision ofcadrc strrngth from 255 to 265 on

.1t.08.20t 2
I1.08.12 :60

ll0 .\titiN KUMAR DtItu\ P 2 1.0;l.l0 05.02.t6 Dur to rcvision otc{drr strcngth fronr 255 to 265 on
31.08.20r2

-I.08.12 26t

.r7l D.\l.t P sI\(;lt L(f 2t.0{.t5 05.02.t6 Due to revision ol'cadre slrcngth from 255 fo 265 on
3t.01t.20t2

-1t.0u.12 262

3 .12 \T ttl \DR \ \I\(;II 21.0{.10 0s.02.16 Due to revisiod ofcsdrc strength from 255 to 265 on
1t.08.2012

3l.0lt.t 2 2 6-r

-17.1. R,\.I KU}ITR t) 0i.02. r 6

17.02.t6

Duc to revision of cadrc strcngth from 255 to 265 on
31.08.20 r 2

3l.oli.l2 l6{

-17.1. SAN.IAY KUN{,\I{ 2t.0{.t0 05.02.16 l)uc to rcvision ot ca(lrc slrrng(h from 255 to 265 r)n

.11.01t.20t2
3l.olJ.l2 2(r5

.r75. KRISHNA STl AI{X)P
CIIAI-ANA

2t.0t.t0 05.02.16 ()n account of retirement of Shri J.D. Thanvi on
30.09.r 2

r)t.t0.12 265

-176. l)[_t_P.\K P.\\ Dt_ \ P 2 t.0.1.l{r 05.{r2. l6 On .ccoult of retircmenl of Shri Om Prakash o[
30. r l.t 2

01,12.12 265

311. SUREIiDRA KU}I,\R t) 05.02.16

20.02.16

C)n account of retircmcnt of Shri Shir Charan Bhushan
on 30.11.12

0t.12.12 265

.178. SoHAN LAL SHARNI,\ P 21.{t{.10 On account of retircmcnt of Shri
3t.12.12

Sukhpal Bundel on 01.01.13 265

.179. vIRENDRA KTJ}IAR
PAIIIAK

P 2t.0{.t0 05.02.16 On account of elcration of Shri Atul Kumar .rain on
2 r.0 r.13

2I.01.r3 265 31.07.15

zt*
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3Ii0. KHAGENDRA
SH{RNI,\

Kli\t 4ti I,CE 2!.0,1. t 5 05.02.t 6 On account ol elevition of Shri Nlahendra Kumar
Nlaheshwari on 21.01.13

2t.0t.t-l 265

38r. SACHI\ GT]P'TA l) 05.02.r 6

19.02. | 6

On nccount of cle|ation of Shri Vishou Kumar Nlathur
on 21.01,13

2 t.01. t3 265

382. RAJVi]ER SI\CH 2 t.0,t.10 0s.02.16 On account of clevation of Shri Banwari I-al Sharma on
2 1.01. I J

2l.0t.l-3 265

-lti t. }ItJKESH I'\.\CJ P 2l.0,t.ll) 01.t0.trl

ne{ 05.02.16

On account ofretirement olShri Ram Charan Mcena on
31.0t.l-l

0 t.02.1-1 265

-18-l S,{TISII KTINI,\R I'YAS 2 t.t).t.l.l 05.02.16 On account of retirement of Shri Amar Chand Singhal
on 31.03.2013

0l.rll.l.r 265

385. A Kt{I I,t]SH KI iIIA R D 11.06.16

01.07.r 6

On account ol rctireme t of Shri PC .Iain-ll on
I I.03.20 t -1

265

386. DEEP CHANDRA.IOSHI P 21.01.t1 On account of retirement of Shri R.C. Ramdhari on
31.0-1.20 r3

0 t.0.t.1.1 265

3It7. Mt KESH SRIVASTAVA 05.02.16 ()n ,ccount ol rctircmcnf of Shri Jrg \tohan ]\garwn-!
on 31.03.2013

01.0.t.13 t6i

3rilt PARAS KUMAR J AI}{ P 2 t_0,1-15 05.02.t6 ()n account of retirement of Shri Hari Ram .lat on
30.04.2013

01.05. t 3 265

389. A\OOP KUMAR PATt]AK I) 05.02. | 6

11.02.16

()n account 0f retircmcnt ol Shri ,lagdish Prasird
SharrnrJl 0n 31.05.201-l

01.06.t l 265

3S0 BTIARAT BHUSHAN GUPTA P 21.01.14 05.02.16 On account of Volunt.ry Rctirement of Shri P,M.
Baindha on 29-06.13

30.06.r3 265

CO

0t.01.t3

05.02.16

P 21.01.11

/71'^--
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-t9l AI,KA BANSAI l,cE 21.04.1S 05.02.t6 On account of retirement of Shri- R.K. Bansal on
30.06.2013

0 t.07.13 265

lq2 Yo(;ENDRA SII,\R}IA T' 2 I .0"{.14 05.02.t6 ()n account of retirement of Shri Tara Chand Soni on

-1{t.06.201-1

01.07.13 265 30.09_16

-193. (;HrrNS HY,\\I Sll \R\1,\ T) 05.02. t6
20.02. r6

Olr account of retiremcnt of Shri M.K. Agar\ial on
3 r.07.20r3

01.011.13

l9.t INDU PAREEK P 2 r.0,1.11 On account of rctirement of Shri Chhotu Lal on
31.07.20t3

01.08.13 265

395. RATAN I-AL IIOOi\D 21.0,1.r4 On accounl of retirement of Shri B.N, Bhatt on
3t.08.20t3

01.0q.13 265

396. ]\IAHESH KI]\IAR
SH {R}TA

P 2 t .01.11 On account of retiroment
3r.08.20r 3

of Shri H,R. Nagori 01.09.1-1 265

397. oNl PRAI({S}I SHAIL\[\ D 05.02.r6

t1.tt2.t6

()n account of retirement of Shri.rhabar )lal .lat on
31.08.201l

01.09. t3 26S

-19{t ALDIII PIi,\K,.\SII
CHHANC NI

21.[1.t1 05.02.16 l)ue to re!ision of cadre stredgth lrom 265 to 372 on
14.09.2013

lrt.09.l3 266

ISH\}ARI I-AI, \'T,I{NIA P 2l.ll,l.l,l 05.02.16 Due to revision of cadre strength from 265 to 372 on
1,1.09.2013

1.1.09. t 3 267

{00 ANUPAMA
Rt.N,ANI

ILA.J EEv LCE 21.01.15 05.{12.16 Due to revision of cadre strength liom 265 to 372 on
14.09.2013

t,1.09.13 268

,{!IIT' KL]\TAR KARW{SRA D 05.02.16

16.02.16

Due to revision of cadre strength from 265 to 372 on
14.09.2013

1.1.09.t 3 269

,102. RAKESH KATARA P 01.01.1lt
\?el.05.02.16

Due to revision of cadre strength from 265 to 372 on
14.09.2013

| 4-09.t -1 270

/'/l*

265

05.02.16

05.02.16

05.02.16

399.

,l0l .
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-103 (;()P,\t. Br.t()RI\\,t\ I P 2l .0,1.1.1 05.02.16 Duc to revision of cadre strength liom 265 to 372 on
11.09.2{I-3

1.t.09.1l 211

.10,1 !l,,\),{oJ KIlt\t.\R SAHARLA 21.0.1.1{ 05.02.16 1,t"09" t 3 212

.105. BHT]PENDAR KUMAR
SANADHYA

D 05.02.16

22.O2.16

Due to revision of cadrc strength from 265 to 372 on
1,1.09.20 (3

1,1.09.1.1

213

-t06. R,4.1\lA Sll\NKIIR VERll?\ 21.0'l.l{ 05.02.16 l)ue to revision of cadre strength lionr 265 to 372 on
14.09.2013

I,1.09.13
211

.101 SA'I'ISH CIHANDRA
K,IUSHIK

21.01.t1 05.02.16 Due to rcvision ol cadre strength from 265 to 372 on
14.09.2013

l,l.os.l3 214

tl|{i. RAJ KU}IAR StI,\R\I,\ P ? 1.0,1.1.1 Due to reviskrn of cadre strength lrom 265 to 372 on
14.09.2013

1,1.09.13 276

.l0rr. vIKRAN'I CHOUD]],{R} 1) 05.02.16

20.02.16

Due to revision of cadre strength trom 265 to 372 on
14.09.2013

1,t.09.1-1

211

,1r 0. \ tNol) KUMAtt soNt 21.0.1.1d 05.02.t6 Due to rcvision of radre strengrh from 265 to 372 on
t4.09.2013

1,1.09.1.1

21u

,ll l. CIRIJESH KUMAR OJHA t,ctr 21.0{.l s 05.02.16 Due to rerision of cadrc strength from 265 to 372 on
14.09.2011

t,1.09.13
219

112. YO(;ES}I KT]NIAIt GTJP'TA P 21.[4.11 09.1r.l7
wcI.05.02.16

Due to rerision of cadre strcngth from 265 to 372 on
14.09.20 t3

1.1.09.13

2ti0
-11.07.17

{r3 BARKAT AI,I I) 05.02. r6

20.02-16

Due to revision of cadrc strcngth from 265 to 372 on
1.1.09.2013

1,r.09.13

2{lt

ltl JITENDR.{ SINGH P 05_02.r6 l{.09.13
282

P I)ue to rcvision ol cadrc strength from 265 to 372 on
14.09.2013

05.02.16

21.01.14 Due to rerision of cadre strength lrom 265 10 372 od
14.09.2013

,./'l* (9
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-l l5 G \NUSH K U \,t,\rt P 21.0{.11 05.02.16 1.1.09.r 3

.l16. C]tIANDRA K,\I,,\.I1I\ P 21.0,1.1,1 0s.02.t6 Due to revision of cadre strength from 265 to 372 on
14.09.2013

!.1.09_13 2ti.l

,t tl .tRllr- .lAtN D 05.02.16

11.02.16 2{i5

PIi!]NI CH,\ND SIIAR:\IA 21.0{.1,1 Due to revision of cadre strength from 265 to 372 on
14.09.20t l

.0q.13
2n6

DHIRENDRA SINCII
R,\.IAWAT

21.01.11 05.02.16 Duc to revision ol cadre strcngth lrom 265 to 372 on
11.09.2013

1,1.09.13 2t\7

120. I,CI' 21.01.15 05.02.16 Duc to rcrision ol cadre strength liom 265 to 372 on
14.09.2013

1,1.09.13
2t t

12t. \ A ltll\ DliA Sl \(l H
\I,\I,,\\\"\'I

D 05.02. t6

20.{tz.t6

Due to revision of cadre strcngth fronr 265 to 372 on
14.09.2013

l-1.09.13

2li9

122. i\'IANJ U CtIoU lIAN 21.0,1.1,1 05.02. t 6 Due to revision of cadre strength from 265 to 372 on
t,1.09.2013

t,1.09.1-l
290

10.06.ltt

d2.1. AS O( KUMAI{
,,\(;ARW,^t_

05.02.t6 Du€ to relision of cadre strength fiom 265 to 372 on
| 4.09.2013

1.1.09.13 29t 3 t.0rJ.l7

121. R,\\'I PRAI'TSH STIARNIA 21.{t,l.l { 05.02.16 Due to relision of cadre strength from 265 to 372 on
14.09.2013

14.09.13 292

,125. MOHAMNIAD ARIF D 05.02.16

2[.02.16

Due to revision of cadre strength from 265 to 372 on
1,1.09.2013

1,1.09.1l

126. AJ.\Y KUNIAR BHO.IAK P 05.02.16 Due to rerision of cadre strength liom 265 to J72 on
14.09.2013

1,1.09.t3
291

7-
[})

DIRECT
RECRt,t',I (D)

Duc to relision of cadre strength from 265 to 372 on
1.1.09.2013

2lt3

Due to rcvision of cadre strength from 265 to J72 on
14.09.2013

t1.09.13

118. 05.02.r6

.l19.

REKHA R,{THORE

21.01.1,1
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SA}IAB R,\M I\Io'[Y.\R P 2l .0,1. r,1 05.1t2.16 Due to rcvision of cadre strength tiom 265 to 372 on
1.1.09.2011

1,1.09.13 295

.12,r. II \RI N \R.\I\ SARASWA'T P 2t-0,1.1{ 05.02.16 Due k) revision of cadre strength from 265 to 372 on
t,1.09_20r ]

l4.0q.ll 296

129. st R[sH cH,rli D B,\NSAL 2l -04- | it 0s.02. r6 Due to rclision of cadre strength liom 265 to 3?2 on
14.09.2013

1,1.09.13 291

,130 (;,\It BH lR StN(]H P 21.07.16

$cf. (15.02.16

Due to revisk,n ol cadre strength fiom 265 to -172 on
I,1.09.20I3

t{.09.1-1 29{t

"r31. PRAIIt,AD RAY SII.\R}IA L([ Du€ to rcvision of cadrc strcngth lrom 265 to 372 on
14.09.20t 3

1,t.09.13
291,

D,{YA R,\}I (;OD,\R.\ 2t.ltl.t1 05.02.16 Duc to revision of cadre strength from 265 to 372 on
1,t_0s-2013

1,1.09.13

300
I t.oli.l6

-13-r. P 21.[1.11 05.02.16 Due to revision oI cadrc strength from 265 b 372 on
1.1.09.201-l

r {.09. t3 l0r

,ll,l. ,\\ . Ktit\t rlr sll \lr\1.\ 2l.0d.l,l 05.02. t 6 Due to rerision of radre strength lrom 265 to 372 on
11.09.2013

l;1.09.13 302 31.07.r6

,115. H,\IIvINDER SIN(}TI P 05.02.16 Due to rerision of cadre strcngth from 265 to 372 on
r 4.09.2013

!,1.09.13 l0-l

]\TT-IDITA BIIARCAVA P 21.04.14 05.02.16 Due to revision of cadre strength liom 265 to 372 on
14.09.2013

1,1.09.13 -10{

131 ARUN KUMAR AGARWAI, P 05-02_ t6 Due to revision of cadre strength from 265 to 372 on
14.09.2013

14.09.13 30s

4.18 DHARMENDRA SHARMA P 21.0.t.15 05.02.t6 Due to rcvision of cadrc strcngth from 265 to 372 on
1,1.09.2011

1,1.09. t 3 306

05_02.t6

Rr\\'l N l)1t..\ Kt,MAla

2t.0,1.11

136.

2 r .01.1,1

@
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.119 K,\II,ASII CIIANI) CTiPI' 21.0{.1.1 Due to revision of cadre strcngth tiom 265 to 372 on
14.09.2013

l{.09.r3 307 30.06.16

,1.10 ,1H \t U t) I,CE 0-i.02.16 I) e to revision of cadre strength from 265 to 372 on
14.09.20t 3

1,r.09.13
l0ll

111. RA.IE\DR.A
BANSAI-

KUtl,\lt 2 t.0,1.14 05.02.16 Due to revision of cadre strength from 265 to 372 on
14.09.2013

t,1.09.13
t09

112. CIRISII AG,\t{\\AI, 21.04.1,1 05-02.16 Dur to revision of cadrc strength from 265 to 372 on
1,1.09.2{l l3

11.09.t3 lr0

1{3. ROoP CHAND SLTHAR 2t.01,14 05.{,2.16 Duc to rcvision of cadre strength lrom 265 to 372 on
1iI.09.2013

1,1.09.1-1 t

,11d. s.{l l,\Btrt}l) t\ P 2 r.0,l.l,r 05.02.16 Due to revision of cadre strength from 265 to 372 on
t 4.09.2013

14.09.13 312

{,15. (;ABIII IDDIN NIo\ AI, P 2l.0,l.ll 05.02. ! 6 Duc to retision ol cadre strength tiom 26-< to 372 olr
1,t.0s.2{,13

l:l-09.11 .tl-l 3t.05.r6

,t,16. st'L\ ttA\t KII()t\:{t. P 21.04.1,1 05.02.16 Due to relision of cadre strength from 265 to 372 on
14.09.20r1

l;1.09.13 3r1

141 A.IAY KUNIAR SHARNIA-II P 2l.tt{.t1 Due to revision of cadre strcngth from 265 to .172 on
11.09.20t 3

14.09.13 -115

HARI MOHAN GTJPTA 21.0{. t,1 05.02.16 Du€ to rerision of cadre strength liom 265 to 372 on
l,t-09.2013

1,1-09-13 316 10.06.17

4,tg RA,IESH CHANDRA GIIPTA P 21.0.1.14 05.02.16 Due to revision of cadrc strength from 265 to 372 on
14.09.2013

-117

MAHENDRA
NI t1H'tA

KUMAR P 2t.01.11 05.02.16 Duc to reYision of cadre strength from 265 to 372 on
11.09.2013

llti

avl..-^--

zl

P 05.02.16

A\\\AR
CIIOUHAN

P

05.02.16

,148.

l{.09.t1

,150. 1.1.09.13
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t5l. Nl()HI',r\ BH.\-rNA(;,\R I,CE 05.02.16 Duc to revisfun of radrc strcngth liom 265 to 372 on
t4.0q.20t l

t{.09.1.1
3t9

.t5 2 K.1,II,TSH
MISHR,{

('t I \\t)R \ 2 t.0"1.15 0s.02. r6 Duc to revision of cadre $trength from 265 to 372 on
1,1.09.2011

t{.09.t-i
-.t2r)

15-1. PRt_\I PR.\L{SH (;t P't_\ P 2 1.01. l -l 05.02,16 Duc lo rcvision of cadre strelgth from 265 (o 372 on
1,1.09.2013

I 1_it9.l l
-12 I

RAJE\DR \ KU\I IR SAI\I 2 t.0.1.1-l 05.02.16 Duc b revisbn of cadre strength lrom 265 to 372 on
t,1.09.2013

I1.09.1-1
321

{55. \I,\H E\DR,\
\I\(;H \I,

KIl|.\R 2 t.0.l.l,l Duc b revision of cadrc strcngth lrom 265 to 372 orl
14.09.201l

l{.09.l-1
I2:l

{56 sus I l_ KtiNtltt sU,\t{NtA 2 t.0.1.1,1 05.02.16 Duc b revision of cadrc strength liom 265 to 372 on
1.1.09.201l

t{.09.t.1
-12 {

{57 A\IL KI]\IAIt AR\:{ 2 r.0.l. r,t 05.02.16 Duc to revision of cadrc strength from 265 lo 372 on
14.09.2013

t.1.09. t-1

32s

{5ll R \}I \ K \\ I SII \IT\I.\ P 2 t.0{.1{ 05.02.16 Due to revision of cadre strength from 265 to 372 on
r4-09.2013

IJ.09.l-1

{s9 )t \ lt E\ l)R.\ s I \ (;lt-u P 2t.0.1.1{ 05.02. t 6 Due to revision of cadre strength from 265 to 372 on
14.09.2013

tJ.09.l.r
321

{60. st rkt.ts kl \r \t.r .t \t\ 1.('E 05.02. t6 Duc t(, rc!ision of cadre strcnglh from 265 to 372 on
14.09.2011

1,1.09.1-1

.16 t. (;,.\JENDR,\ P,\L ]I(X;H,\ 2 r.0.l.l I 05.02.16 Dur to revision of cadrc strength tiom 265 to 372 on
r,t.09.2013

I'1.09.t1

.r6:. JAI PRAK,\SH NARAYAN
PUROHI'I'

2 r.0.l.lt 05.02.16 Due to revision of cadrc strength from 265 to 372 on
1.1.09.2013

t.1.09.13
330

-10.06.1ti

//

.{51.

05.02.16

326

32n

CZE
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,16-3 .\J,{I' S H.\R]\,I A P 09.r l.t ?

rvef.05,02.16

Due to revision of cadrc strcngth from 265 to 372 on
1,1.09.2013

t{.09.1-l

.t,31

.t6.1" ST'SH tI,
PAR{SHAR

Ktilt,\R 2 t.01.15 05.02.16 I)ue to revision of cadre strength from 265 to 372 on
14.09.2013

I "1.0r).13
.1-12

,165. S,\\ DI,]EP SH AR}IA P 21.0,1.15 05.02.16 l)uc to revision ol cadre strcngth from 265 to 372 on
14.09.2013

I,t.09.13
331

166. H {.RI \:\I,L.\BII K}I-tIRI P 21.04.15 05.02.16 Duc to revision of radre strength ltom 265 to 372 o
14.09.2013

1.1.09.13

467 A\IL KUi\' \R (;T,PI,\,II P 2 t.01.15 05.02.t6 Due to revision of cadrc strength from 265 to 372 on
14.09.2013

r,1.09.t3
335

,l6li. ANISH DADTIICII 21.0d. r 5 05.02.16 I)ue to rcrision of cadrc strcngth fiom 265 to 372 on
14.09.2013

l;1.09.13
336

{69. DI]I,P,{K KUNI,\IT P 05.02.16 Du€ to rerision of cadrc strength from 265 to 372 on
1,t.09-20t ]

14.09_t.l

-117

1',7 0. I,A1'A (;\UR P 2 t.0,1.15 05.02.r6 Due b rcvision of cadrc strength liom ?65 to 372 on
14.09.2013

t,1.09.1-3

338

111. 'I'IItL PA I KU}IAR CT,P]'A t,C L, 05.02.16 Due to revision of cadre strength from 265 to 372 on
11.09.2013 339

172 JAC MOH.{N ACARWAL-II P 2l.0,l. ts {,5.02.16 l)ue to revision of cadre strength from 265 to 372 oo
11.09.2013

1,1.09. t l
3,10

BINA JAIN P 2t.0,1.15 05.02.t6 Due to revision of cadre strength from 265 to 372 on
14.09.2013 341

111. BHAWANI
PANDI\A

SH.\NKER P 2t.0d.t5 05.02.r6
342

P

331

P

21.0.1.15

t,1.09.t-3

473. 1,1.09.13

Duc to revision of cadre strength from 265 to 372 on
1,1.09.2013

I,1.09.l3

Ce,
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.175. NI AT)IIT, SUI)AN SHAR\IA P 2 r.0,1.1 5 05-02-16 l)uc to revision of cadrc strcngth tiom 265 to 372 on
1.r.09.201-l

t,l.09.ll
-.,{.1

17 6. PAR.\}TVEER
( ltouHAN

S!NCTI 21.0.1.15 05.02.16 Duc to revision of cadro strcngth from 265 to 372 on
1,1.09.2013

t,l.09.ll
ld.1

117 RA.'ENDR.\ SIIARII { P 05.02.16 f)uc lo reiision of cadre strength fiom 265 to 372 on
14.09.2013

11.09.13
3'15

{7IJ. A RT]II,A.N.{ N,IIS}IR.{ 21.04. r5 05.02.16 Due to rcrision of cddrc strcngth from 265 to 372 on
r 1.09.2013

11.0i).13
3.16

119" SH,TNKEI' t,,\L (;UPTA 21.0,1.15 21.07.16
rvet. 05.02,l6

Due to revision of cadrc strength from 265 to 372 on
14.09.20r 3

t.l.09.ll
317

{lt1}. RA.IESH KI]\TA R -I t.cE 05.02.16 Due to rcrision of cadr. strength tiom 265 to 372 on
1,t.09.2013

t4.09.!3
34{t

,181. ,\NIt, K,\T]SIII K P 21.0d-15 05.02.t6 Due to revision of cadre strength liom 265 to 372 on
14.09.2011

t 1.09.13
l,l9

{1i2. ., AGI]N DR,\
, \(; A R\\" \I,

KI]TIAR P 2 t.0,1.1-5 05.02. r 6 Due to rcvision of cadrc strcngth liom 265 to f72 on
1.t.lt9.2013

l{.09.t3

4tJ-1 st{t!ANl
BHA'I'\AGAR

JOtI,\RI P 05.02, t6 Due to revision of cadrc strength liom 265 to 372 on
14.09.2013

1,1.09.1-l

351

;l{14. P()( )NA\,I Dli R(i Al\ P 05.02.16 Due to rerision of c{dre strength from 265 to 372 on
t4.09.2013

1,1.09.13

352

485. i\RTI B}IARDWA.I P 05.02.16 Due to revision of cadre strength from 265 to 372 on
14.09.2013

14.09. r 3

,153

,186. vIJAY SINGH SINWAR P 05.02.16 Due to revision of cadre strength from 265 to 372 on
14.09.20t3

t 4.09.1-l
35,t

e
AD

21.0,r.15

150
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.187 Nl.\lt ISll \ Sl \(;l I P 05.02.16 l)uc to lrvisir)n ol cxdrr strrngth from 265 to 372 on
l.t.{19.2013

l{.09.1-1
355

-lll8 NI,\\..ISII ,\(; ,\R\\ \I P 05.02.16 Due fo rr:vision of cadro strrngth from 265 to 372 on
I d.09.20t 3

t{.09.11
356

{ll9 (;.\ t-'Rt
S}I,\R\I \

SII \\KER P 05.02.16 Duc t{, rcrision of cadrc strrngth from 265 to 172 on
1.t.09.2013

I {.09-l:l
.15 7

{q0. PR,\\IoD KL\I,\R \TII-IK 05.02.16 Due to revisio[ of crdrc strength from 265 to 372 on
14.09.2013

| {.09. t -1

.r 58

{r) t. \ IR[_\ t)R.\
., \sl ,l \

KT \I \R 05.02.16 Due lo revision of crdre strength from 265 to 372 on
14.09.20t 3

l,l.oq.l-l
.159

-19:. ..\S1I\\.\\I NL }I,\R \ ADA\ P 05.02. l6 Due k) re\ision of cldre strength from 265 to 172 on
1.1.09.20t 3

t{.09. 1.1

.160

.l()3. sl l{t.tslt Ptt.\K\s llll\l I P 05.02.16 I)u€ to rcvision o[ cadrt strcngth lrom 265 to 372 on
14.09.201l

l{.09.t-1
-16 t

!t9J. ASlt()K Kt l\t,rR st l,\RllA-
I

05.02. t 6 Duc to revision of cudre strcngth from 265 to 372 on
14.09.2013

l{.09.t-1
162

{95 \ ISTIW\ BAN l) tl P 05.02.16 Duc to rcrisi{,n ol cadrc strcngth from 265 to J72 on
14.09.201l

l{.09.t.r
-16-1

196. s,rN.t.r!
BII,T'TN.\(;A R

K U \t,\R P 05.02.16 Due to revision of cadrc strength from 265 to 372 on
14.09.2013

l{.09.LI
.16{

191. \ IK \S}I
KlL{\DUI_r\.{L

KLI]\I,\R P 05.02.16 Due to rcvision ol c:rdrc strength from 265 to 372 on
14.09.201-l

l{.09.r3
365

"t9li. )l \D.\\ (;()P,r1_,\R\A 05.0:.16 Due to revision of crdre ltrength from 265 to 372 on
14.09.2013

t{.09.11
-166

e
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E\PIRED

( )1.

S\\.I\\ Xt \I \R I'RIP{I'III P 05.1t2. l6 I)ue to revision of cadre strength from 265 to 372 on
1,1.09.2011

r1.09.1.1
.16 7

s00. O[I PRA N,\SH 05.02.r6 Due to revisir)n of (adre strength from 265 to 372 on
r 4.09.2013

1,t.09.1.1

-16tt

501. SH-\TIN \.' P \R\ EE\ 05.02.16 Due to rc\isfun otcxdre strcngth from 265 to 372 on
1,1.09.2013

l -1.09. t-1

502. S.A.NTOSII
MI IT,\I-

Kt }I,\R P 05.02.16 Duc to revision of cadre strength from 265 to 372 on
1,1.09.2{ll3

tJ.09-t 1

170

50-r, RA.IUSH (;LP I ,\ P 05.02.t6 Due to re\ision of crdre strongth Irom 265 to 372 on
1.1.09.2011

l,l-09. t l
371

501. 1u u.\\ K.\\ I (; \t. R 05.02.16 Due to revision of cadre strength from 265 to 372 on
t4.09.2013

1.1.09.1.1

312

505. M[T]NA A(].\R\\AI, 05.02.16 01.10. t -1 312

506. tllt.\N\\ \ri Blt At)At,A P 05-02. t 6 On account ol rctirement of Shri R.C. Pareck on

-10.09.?013

0 t.10. t -l
312

507. c0\ t\D B.\I.[,.\BH P_q,r- I 05.02.16 Orl account of lbl retiremcnt of Shri Ajay Kumrr
Gupt. on -10.09.2013

0l.l0.ll 312

50{i. P,\\\ AN KtrllAR SL'I-GIIAL P 05.02.16 ()n accoun( of rrtircmcnt of Shri tlarphool Singh
Pilania on 31.10.2013

0l.lI.t-1

509 \I \I)I r St l)\\ [,llslllt,\ P 05.02.t6 On account of rctirement of Shri Nathu t,rl
Champawat {,n 30.1 1.2013

0 t.12.13 l

510. B.\1. Ktitslt\ \ \tts R \ P 05.02.l6 On account of retiremeDt of Shri Dharsm Chand Jain
on 30.llJ0l3

0l.l2.l f

QD

On account of retirement of \ls. Neerja oo -10.09.2013

/A*
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5ll SII I t,PA SA IIEFR P 05.02.16 On rccount of retirement of trr. B.Nt. Bsnsal on
31.01.201.t

0t.0.2.I1 112

51 2. s!tt.\1.\,tr \E.,,\ 05.02.l6 On account of retirrmcnt of Shri Anuradha Sharma on
28.02.2011

0 t .0.r.1J t7:

5l-1. SIDDHESII\I,{R PIIRI P 05.02.16 ()n rccount of retircnlr t o[
.l1.03. t.1

Shri l-xl Singh Rno on 0 t.0"1.11 172

st{. K,\II,,\SII ( lL\Nt)R \ On account of retircment of Shri R.S. Nnruk! on
,11.05.1{

01.0f,.11 312

515. ,t,\(;Dts .,ANt On account ol rctircmcnt ol Shri P.K. Shastri on
lr.05.lt

01.06.t,t

st 6. R.\ttus Kt )L\ttJosHt r)i.02.16 ()n accounl of retiremcnt of Shri Janardan !\as on
-10.06.t {

5l?. }I,\DIIT SL DAN I{AI P 05.02.16 on $count of retirement of Shri \'.K. Goswami on
31.07.t4

01,{llt.l,l 3T2

5lti. I UJ \t.\l) t Rr su \R\t \ P 05.02.16 On icrount of r!'tiremcnt o[ ShIi lddudinon-11.07.1{ 0t.{tti.l1 -'17:

5t9" NT]SRA'I'IJANO On ac(ounl ol' retirrnront ol Shri (;.1.. \lccna on

-11.07.1-l

01.08.t4

520. PITITH\'I PAL SI\(;H On account of retirenlrnt of Shri Chandra Bhon on
3 t.olt. l,l

01.09.1t 312

521. NTAHESTI M.\N(;'[,T\I 05.02.16 On account of retirement ofShri Sita Rrm on 3l.0tt.l,l 01.09.1,t \'-R- 01.03- t,

s22 S.\TYAPAI, \'ER[IA P 05.02.16 On account ol retircmcnt of Smt. Sobha Choudhary on
30.09.1{

0l. t0.l.t 311

5 2-1 \ \ltll\'t',\t.\t1\R 05.02.t6 On account of retiremcnt of Shri Cokul Chand Mcena
o 30.09.14

0t. t0. t,t 712

05.02.r6

05.02.16

0t.07.t,1

05.02.16

P 05.02.16

l,

€,
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